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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL EASTERN
ZONE, KOLKATA

MISCELLANEOUS APPLICATION NO 15 OF 2024 IN ORIGINAL
APPLICATION NO.11 of 2022/EZ

IN THE MATTER OF:

Z1 RESIDENTS’ WELFARE ASSOCIATION

......... EXECUTION APPLICANTS
VS

% ESTATES PRIVATE LIMITED, & Ors.......cccceeuennee. RESPONDENTS

1.8 FEB 202

REPLY AFFIDAVIT ON BEHALF OF RESPONDENT NO.7 MINISTRY
OF ENVIRONMENT, FOREST & CLIMATE CHANGE THROUGH ITS
REGIONAL OFFICE, BHUBANESHWAR

MOST RESPECTFULLY SHOWETH:

O TARN ‘ I, Shri M. Rajeshwar Prasad,S/O Shri M. Bhaskar Rao, aged about 57 years
=\ BR4grset ‘g.,j}working as Scientist ‘C’, Ministry of Environment, Forest and Climate
Change (MoEF&CC), Regional Office, Bhubaneshwar,A/3,Near RailVihar,

Chandrasekharpur,751023 do hereby solemnly affirm and state as under:-

1. That I, in my official capacity as Scientist ‘C’ in the Ministry of
Environment, Forest and Climate Change, Bhubaneswar i.e. Respondent

No. 7 in the above-mentioned matter, am conversant with the facts and
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circumstances of the case on the basis of official records, and as such

authorized and competent to swear this affidavit.

. Itis submitted that the Application No. 11 0f 2022 was filed by Z1 Resident
Welfare Association against the Respondent No.1 (Z Estate Pvt. Ltd.) and
Respondent No.2 (Shri Tapan Kumar Mohanty, Managing Director, Z
Estate Pvt. Ltd.) for carrying out construction in Phase- I & II over a built-
up area of 3,95,865.09 sq.m. for which they had accorded the EC from
SEIAA, Odisha. It is alleged that the R-
1 & 2 has  violated the EC conditions. The aforesaid

application was disposed of on 01.05.202 with the following direction:

H. The Ministry of Environment, Forests and Climate Change, shall verify
as to how the Central Ground Water Board granted the NOC to the Project
Proponent for extraction of ground water in violation of the Special

Conditions laid down in the Environmental Clearance dated 16.08.2011.

. The Ministry of Environment, Forests and Climate Change, shall also
verify the conduct of the officers of SEIAA, Odisha, who were in position
at the relevant point of time with regard to strict enforcement of the
conditions laid down in the Environmental Clearance prior to granting

subsequent Environmental Clearances.

. It is submitted that Z1 Residents Welfare Association has filed MA No. 15

of 2024 for compliance of the direction dated 01.05.2023 passed by the
Hon’ble NGT.

. In view of the aforesaid direction passed by the Hon’ble NGT, the
Answering Respondent (MoEF&CC) has filed its compliance affidavit
through its Regional Office, Bhubaneshwar before the Hon’ble Tribunal
on 16.08.2024. Whereby, it has been stated by the Answering Respondent
that letters dated 29.12.2023 were issued to the Chairman, Central Ground
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Water Authority and SEIAA, Odisha seeking information with reference
to the directions passed by the Hon’ble NGT. Copies of letters dated
29.12.2023 are annexed as Annexure R/1 and Annexure R/2.

5. It is humbly submitted that in response to the Ministry’s letter dated
29.12.2023, the SEIAA, Odisha has submitted its response vide letter dated
02.08.2024. The response submitted by SEIAA, Odisha comprised of
Certified Compliance Report (CCR) for Phase-I, and Phase-II of the
project; copies of Environmental Clearances (EC) dated 16.08.2011,
23.02.2016, and 17.03.2020; Minutes of the Meeting of State Environment
Appraisal Authority (SEAC) which form the basis for grant of ECs for the
Phase-1, Phase-1I, and Phase-III of the project. The complete response
received from SEIAA, Odisha has been annexed herewith as Annexure-
R/3. This response received by SEIAA, Odisha has been examined in the
Ministry.

6. It is humbly submitted that on the basis of examination in the Ministry it is

noted that the Environmental Clearance (EC) for construction of housing

A3 Rald

colony and shopping mall over total plot area 105962.07 sqm and total
built-up area 222092.73 sqm at Kalahanga, Bhubaneswar, Odisha was
granted in favour of M/s. Z-Estates Pvt. Ltd to the applicant Sri Tapan
Kumar Mohanty, (M.D) vide EC dated 16.08.2011. The Certified
Compliance Report for Phase-I of the project, “Environmental Clearance
for the Construction of a Housing Colony and Shopping Mall by M/s Z-
Estates Pvt. Ltd. at Kalarahaga, Bhubaneswar”, was issued by RO,
Bhubaneswar, vide letter no. 109-46/EPE dated 17.03.2015 for
consideration of EC application for the Phase-II of the project. In the CCR,
RO had reported some non-compliance, with respect to which the Project
Proponent (PP) had submitted an Action Taken Report (ATR) dated
15.05.2015. The ATR of the PP was examined by the RO again, and in
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their ATR review report dated 13.07.2015, except for the issue of the
groundwater extraction, RO had reported other non-compliance as
resolved. Subsequently, the SEIAA Odisha sought clarification from RO,
Bhubaneshwar vide letter dated 17.08.2015 regarding the reported non-
compliance wrt groundwater extraction, wrt which RO Bhubaneswar vide
letter dated 20.10.2015 confirmed that the necessary permission for
groundwater extraction had been obtained from the Central Ground Water
Board (CGWB) and ground water withdrawal had been made exclusively
for the purpose of drinking for the labour force working at the project site.
Considering the observations of the RO, Bhubaneswar, as recommended
by SEAC, EC for Phase-I1 of the project was granted by SEIAA vide letter
dated 23.02.2016.

C,g

7. It is submitted that wrt application of EC for Phase-III of the project, the Zé;
CCR for Phase-II was issued on 11.12.2018 by RO, Bhubaneshwar. The
RO, Bhubaneshwar in their inspection report observed certain non- é
compliance with respect to energy conservation norms, solar panel -
installation, solar hot water supply, CSR expenditure etc. Further, the RO 5

in this CCR confirmed that groundwater was not used during construction,

as water was sourced via tankers. Considering the non-compliance in the

CCR for Phase-IlI, SEAC constituted a Sub-committee to review the

compliance status of the EC conditions. The said sub-committee conducted

a site visit on 25.10.2019 and the status of the same was deliberated in

detail by SEAC in its meeting held on 19.11.2019, wherein it was decided

that the observations of the sub-committee of SEAC shall be complied by

the project proponent in addition to non-compliance observed by the RO

in the CCR dated 11.12.2018 for taking necessary decision in the matter by

the SEAC. The compliance to the observations were furnished by the PP

vide lett‘er dated 27.11.2019. Thereafter, the SEAC in its meeting held on
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07.12.2019 decided to consider the grant of EC for the project after the
proponent submits requisite information/ documents. The PP furnished
compliance as desired by the committee vide letter dated 23.12.20109.
Considering the information/ documents furnished by the PP, the SEAC
recommended EC for Phase III of the project during its meeting held on

14.02.2020.

It is humbly submitted that as informed by SEIAA Odisha the proposal of

EC for Phase-III of the extant building project after the recommendation
of the SEAC was placed in 17" SEIAA, Odisha meeting held on
14.02.2020 wherein based on detailed deliberations, the Authority decided
that the PP has to clarify regarding the reported non-compliance of EC
conditions of Phase-I and Phase-II of this project. Accordingly, a letter
dated 20.02.2020 was issued to the PP by SEIAA, Odisha seeking the
submission of action plan for implementation with specific time schedule
for the full-scale compliance of the EC conditions of Phase-I and Phase-1I
mentioned therein. In addition, the PP was also directed to submit an
undertaking/commitment for timely implementation of the said action
plan. The response to this was submitted by the PP vide letter dated
25.02.2020. After receipt of reply from PP with undertaking/commitment,
the EC was issued for Phase-III project by SEIAA Odisha on 17.03.2020.

. It is humbly submitted that as informed by SEIAA, Odisha, Shri Ashok
Kumar Tripathy, IAS (Retd.), a resident of Z1 society filed complaint in
October 2021 before SEIAA, Odisha and another complaint on 27.10.2021
before Chief Secretary to Govt. of Odisha alleging violations of EC
conditions for Phase-I by Z-Estates Pvt. Ltd. Based on a directive from the
Department of Forest, Environment, and Climate Change (FE&CC),
SEIAA constituted a joint committee to investigate the matter. The

committee inspected the site on 20.01.2022 and confirmed non-compliance
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10.

11,

wrt commitments made by the PP on 25.02.2020 referred at para 8 above.
The OA no. 11/2022 was disposed of by the NGT(EZ) vide its order dated
01.05.2023 with direction to SEIAA Odisha to calculate Environmental
Compensation (EC) for violations committed by the PP. Accordingly, in a
follow-up inspection by the committee on 13.07.2023 it was confirmed that
the PP has failed in their commitments to comply with EC conditions on
31.08.2023. Consequently, SEIAA issued a Show Cause Notice dated
28.12.2023 and subsequently imposed an Environmental Compensation

amounting to X1,41,37,500 vide letter dated 16.03.2024.

It is humbly submitted that on the basis of detailed evaluation of the
documents made available to the Answering Respondent by SEIAA,
Odisha, as it is noted that SEIAA, Odisha had acknowledged various non-
compliance in the matter at various stages of EC and had taken/initiated
necessary actions, which includes, re-verification of the compliance status,
seeking clarification and ATR, detailed evaluation through sub-committee,
seeking detailed action plan and commitment from the PP, issuance of SCN

and subsequently imposition of Environmental cost on the PP.

[t is further submitted that in response to Ministry’s letter dated 29.12.2023
aresponse dated 20.08.2024 has been received from Central Ground Water
Board (CGWB) which has been annexed herewith as AnnexureR/4. As
informed by CGWB, in pursuance to the Hon’ble NGT order dated
01.05.2023, the project site was inspected by the CGWB, Bhubaneshwar
and it was found that recharge structures constructed by the PP are not
maintained properly. Accordingly, a penalty of 32,00,000/- was imposed
on the PP vide letter no. CGWA-21/19/2021- CGWA-Part 1-441 dated
03.08.2023. The same had also been deposited by the PP vide transaction
ref. no. 1307240008489 dated 13.07.2024. While CGWB doesn’t come
under regulatory control of the Answering Respondent, the CGWB was
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coordinated by the Answering Respondent on the direction of Hon’ble
Court and it has also confirmed that environmental penalty has been

imposed on PP and has already been paid by the PP.

12. That the present counter affidavit may kindly be taken on record and into
consideration and the Hon’ble Tribunal may pass appropriate order(s),
direction(s) as deemed fit and proper under the facts and circumstances of

the present case.

13. That other/ancillary issues raised in the application under reply do not
pertain to the answering respondent. The Answering Respondent seeks
leave to make additional submissions, if required, during the course of the

proceedings.

By Pralld

EPONENT

M.R. Prasag
SCIENTIST ‘C’
. Govt. of India
Ministry of Env:ronment, Fore

st & Cli
VERIFICATION Inegrated Regional Offgg "="%°

Bhubaneswar

Verified at Bhubaneswar on 18" this day of February, 2025 that the contents of
the above affidavit are correct to my knowledge and belief based on official

records and nothing material has been concealed therefrom.

Identified by me P 'ag,ﬂ\w MJ
e Lo | M oD
Advocgte Bhubaneswar EPONENT

M.R. Prasag
SeClENTlST 'c?
i ~ Govt. of Indig
Ministry of Env:ronment, Forest & Climate Change

Integrateqd Regional Office
Bhubaneswar
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Annexure R/133,

File No.: IA-L-11011/94/2023-1A-1
Government of India

Ministry of Environment, Forest and Climate Change

(L.A. - Compliance and Monitoring Division)
deokokkok

Indira Paryavaran Bhavan
Jor Bagh Road, Aliganj

New Delhi-110 003

Email: bhardwaj.adiraju@gov.in
Dated: 29th December, 2023

To,

The Chairman,

Central Ground Water Board (GCWB),

Bhujal Bhawan,

NH-1V, Faridabad, 121001

Email: - chmn-cgwb@nic.in, tschmn-cgwb@nic.in

Subject: Compliance of directions issued by the Hon’ble NGT (EZ) vide order dated
01.05.2023 in Original Application No.11 of 2022 in the matter titled as “Z1
Residents’ Welfare Association v. Z Estate Private Limited” - reg.

Undersigned is directed to draw reference to the above-cited court matter in
NGT (EZ), which has been disposed of vide Order dated 01.05.2023 with specific
directions to the Ministry. Central Ground Water Authority (CGWA) and CGWB are also
respondents in the matter. The broad allegations in the matter were in reference to
violation of Environmental Clearance (EC) granted under the Environment Impact
Assessment (EIA) Notification, 2006. As per the extant Order, the Ministry of
Environment, Forests and Climate Change, has been asked to verify as to how the CGWB
granted the NOC to the Project Proponent for extraction of ground water in violation of
the condition laid down in the EC dated 16.08.2011 that no ground water shall be
extracted for the project work at any stage during the construction phase.

2. In reference to above, following information is sought from CGWB for further
examination of the matter in the Ministry in reference to the Court Order:

i.  The background in the Order states that PP are accused of operating without
NOC from CGWB while direction (H) states that CGWB NOC was granted.
Please confirm the status of NOC for the project from CGWB.

ii.  Did the CGWB verify the EC condition w.r.t NoC granted to the project for
extraction of ground water?

iii. s there any SOP or checklist for granting NOC by CGWB for projects which
require EC?

File No. IA-L-11011/94/2023-1A-| (Computer No. 227665)
Generated from eOffice by SUMAN KHARB, LA(SK)-IA-1ll, LEGAL ASSISTANT, MOEFCC on 08/01/2025 03:54 pm
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3 Considering the court matter, timely response will be appreciated.

This issues with the approval of Competent Authority.

Enclosed: as above.

Copy to:

1. The Member Secretary, Central Ground Water Board (GCWA), 18/11,
Jamnagar House, Mansingh Road, New Delhi - 110011.

Dr. Bhardwaj Adiraju
(Joint Director/ Scientist ‘D’)

File No. IA-L-11011/94/2023-1A-| (Computer No. 227665)
Generated from eOffice by SUMAN KHARB, LA(SK)-IA-1ll, LEGAL ASSISTANT, MOEFCC on 08/01/2025 03:54 pm
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Annexure R/234

File No.: 1A-L-11011/94/2023-1A-1
Government of India

Ministry of Environment, Forest and Climate Change

(L.A. - Compliance and Monitoring Division)
Hokok ok

Indira Paryavaran Bhavan
Jor Bagh Road, Aliganj

New Delhi-110 003

Email: bhardwaj.adiraju@gov.in
Dated: 29h December, 2023

To,

The Chairman,

State Environment Impact Assessment Authority (SEIAA), Odisha
Qr. No. 5RF-2/1, Unit-IX,

Bhubaneswar - 751022

Email: - seiaaorissa@gmail.com

Subject: Compliance of directions issued by the Hon’ble NGT(EZ) vide order dated
01.05.2023 in Original Application No.11 of 2022 in the matter titled as Z1
Residents’ Welfare Association v. Z Estate Private Limited” - reg.

Undersigned is directed to draw reference to the above-cited court matter in
NGT(EZ), which has been disposed of vide Order dated 01.05.2023 with specific
directions to the Ministry. SEIAA, Odisha is one of the respondents in the matter. The
broad allegations in the matter were in reference to violation of Environmental
Clearance (EC) granted under the Environment Impact Assessment (EIA) Notification,
2006. As per the extant Order, the Ministry of Environment, Forests and Climate
Change, has been asked to verify the conduct of the officers of SEIAA, Odisha, who were
in position at the relevant point of time with regard to strict enforcement of the
conditions laid down in the Environmental Clearance prior
to granting subsequent Environmental Clearances.

2. In reference to above, following information/documents is sought from
SEIAA, Odisha for further examination of the matter in the Ministry in reference to
the Court Order:

e Please confirm if PP committed for no GW extraction for EC and subsequently
proceeded for extraction.

e The status of Certified Compliance Reports wrt the Phase Il and Phase Il
expansion project, when the project was considered by SEIAA.

File No. IA-L-11011/94/2023-1A-| (Computer No. 227665)
Generated from eOffice by SUMAN KHARB, LA(SK)-IA-1ll, LEGAL ASSISTANT, MOEFCC on 08/01/2025 03:55 pm
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e Confirm if the compliance status of existing project were recorded in the Minutes
of meeting for expansion ECs issued by SEIAA. In this regard also furnish all the
related minutes.

e All the CCRs wrt all the ECs issued till date for the project, which shall include
CCR taken into account for expansion projects need to be provided.

e Copies of all the ECs pertaining to the project.

e The composition of SEIAA involved in appraisal and grant of all the ECs for the
project.

3. Considering the court matter, timely response will be appreciated.

This issues with the approval of Competent Authority.

Enclosed: as above.

Copy to:
1. The Member Secretary, 5RF-2/1, Acharya Vihar, Unit - IX, OPTCL Colony,
Anand Bazar, Bhoi Nagar, Bhubaneswar, Odisha 751022.

Dr. Bhardw4d) Adiraju
(Joint Director/ Scientist ‘D’)

File No. IA-L-11011/94/2023-1A-| (Computer No. 227665)
Generated from eOffice by SUMAN KHARB, LA(SK)-IA-1ll, LEGAL ASSISTANT, MOEFCC on 08/01/2025 03:55 pm
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B)

)

Status of Compliance:

A safety supervisor has been deployed to look after all safety measures at the
construction site. Monitoring of noise level, air quality, etc. is being carried out by
environmental consultant, M/s §.S. Environics Pvt. Ltd.,

OPERATION PHASE: Not applicable as construction is in progress.

Other Observation:

1. The project has constructed a Club House without environmental clearance. It
is a violation of EIA Notification, 2006.

2. EPF and ESIC should be acquired for all the labour force to benefit their
families.

3. Créche should be provided to the children of all the workers.

(DR. S. KE@A)

DIRECTOR (S)
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ANNEXURE-II] .8 T SPEED POST

Government of India/ HRd II®
Ministry of Environment, Forest & Climate Change/ 9afazul, 94 ud Saary uivad= #3reg
Eastern Regional Office/ qdT &=1a Hrafay

Al3, Chandrasekharpur/ %/3, T52RAIqR
Bhubaneswar - 751 023/ Ya4%7 - W42 033

Telephone: 0674-2301213,2301248, 2302452, 2302453. Fax: 0674-2302432. E-mail: roez.bsr-mefunic.in

No. 109-46/EPE Date. 11.12.2018

To
The Chairman,
State Environment Impact Assessment Authority (SEIAA), Odisha
Qr. No. 5SRF-2/1, Unit-IX,
Bhubaneswar — 751022

E-mail: seiaanrissa(@.g mail.com

Sub:  Issue of Certified Compliance report of “ Construction of Housing Colony & Shopping Mall of M/s
Z-Estates Private Ltd at Kalarahanga, Bhubaneswar, Odisha” - reg.

Ref: 1. Environmental Clearance EC No. SEIAA/261 dated 16.08.2011.
2 Environmental Clearance amendment letter No. SEIAA/827 dated 23.02.2016
3. Letter from the project authorities dated 28.11.2018.

Sir,
I am directed to state that above project was monitored by this office on 15.11.2018 to review the
status of implementation of environmental sal't:guards stipulated in the environmental clearance letter as

referred above. The detailed point-wise status of compliance to the conditions stipulated in the EC issued
by SEIAA is enclosed herewith.

This is for favour of kind information and necessary action.

Yours faithfully, ¢
Encl: as above M%l] ‘

(M.R. Prasad)
Scientist ‘B’
: s X : . (. . o) X
Copy to: The Managing Director, Z-Estates Private Ltd, M4/ 34, Acharya Vihar, Bhuban@éwi PRESADD13 - .
E-mail: zestates(@zestates.in for kind information and necessary action: ot ":,;:.-; L of ,2

el o v w ot W of Enw Forest & CQ
+ 'y &t waieen/ Eastern Ragional Offica
NM-IBE}ZS

Scientist ‘B’
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Recommendations:

This project can be put up in the following tick-marked category of compliance status.
*  Compliance status could not be judged as the project was not operational during the site visit.
®  No non-compliance detected. No any further action is required.

r to health & safety of the people). Letter issued

\Aﬁnm‘ non-compliance detected (not of immediate

t authorities for taking corrective measures.

®  Scrious non-compliance detected.

(T3, FET)
Seiferes o

(. 3. emy)
LR.PRASAD) .
s (Sebrtat B
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SEIAA/827 dated 23.02.2016 Pare 15 0f 15
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IRMAN, SEAC
S,/@qﬂwn
( DR. HAREKRISHNA NAYAK)

MEMBER, SEAC

| (SRI SASANKA SEKHAR PATNAIK)
MEMBER, SEAC

oA l
7 &_/wft TGN
( DR. R. C. MOHANTY)
MEMBER, SEAC

&
(SRK'S. DAS)

' SECRETARY, SEAC

386
~
10. Copy of Structural sufficiency certificate
11. Details of STP sludge processing for manure production
(DR. GAGAN BIHARI NITYANANDA CHAINY) (DR. OYAM PRAKASH ROUT
MEMBER, SEAC \\

| VT
(DR. MOH VWA JPA'I@‘A)“Q
MEMBER, SEAC

(PROF. KUMAR DAS)
MEMBER, SEAC

<
S g—O 04

, - pl.ot I
(DR“SURENDRA NATH DAS)

MEMBER, SEAC
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MINUTES OF THE MEETING
OF STATE LEVEL EXPERT APPRAISAL
COMMITTEE, ORISSA HELD ON
11™ MAY, 2011
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decided to consider after receipt of compliance from the proponent and the
proponent will be invited for a final presentation based on which a
decision on issue of EC shall be taken. The unit has furnished compliance
and BDA approval plan. It was decided to call the proponent for
presentation in the next SEAC meeting.
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You are therefore requested to comply with the above.A fresh date will Y&,
intimated o vou for a final presentation of the proposal after compliance fo the above

observation of the SEAC for consideration of Environmental clearanc.

Yours faithfully,

-

A -

sEcRETAHRY

State Level Expert Appraisal Committee &
Member Secretary, SPC Board, Orissa

MemoNo____ 1 <nh ot 22 ©3.1])
Copy forwarded to the Member Secretary, SEIAA, Qr. No. 5RF-2/1, Unit-IX, Bhubaneswar-22 for
information and necessary action.

SECRETARY
State Level Expert Appraisal Comfrittee &
Member Sscretary, SPC 86ard, Orissa




FAX ;. 2882822/2560655
TEL . ?5{,2368; 25615839
EDADLY : 2561909 7 2562847

{Constituted vide ordm No. S.0. 2674 (E) -; ed 17" Nov 2008 of Min ntry of Environment & 1‘0:'0.:51.5 Govt. of india ,)
Paribesh Bhawan, A/1185, N?ia}fanthanagar,Unit—\;-‘!ll,
Bhubaneswar - ?%1 012, ORISSA

S

)

No.__ D99 _ ISEAC- (Misc)-02 Date__AJ- O AT
To

The Member Secretary
SEIAA, Qrissa, Qr. No. 5 RF-2/1,
Unit - iX, Bhubaneswar-22

Sub: Minutes of the meeting of State Leve! Expert Apprazsal Committse Orissa heldon .+
12" | 13" and 25" January, 2011. :‘ - '
Sir,
in inviting a reference tc above, it is to infcrm that the SEAC meeti a8 was hald
; k on 12" , 13" and 25" January, 2041 in the Conference Hall of SPC RBoarg, Oriss
L B Bhubaneswa" The minutes of the meeting is enclosed harewith for further aclicn at your end,
';,%,‘1 .,
.au;sfai Wully,
/] < B0V
:rc!: _(-‘jw telal \j/f‘:u?‘;
£ SEGHETARY
B State Leval Expert Appraisal Commitiee &
2 _ Member Secratary, SPC Board, Origsa
’ “Memo No. &4 /Dt Q9. e 20k
" »;\wCop ¢ alongwith minuies of the mesting forwa* “*ea to Dr. Gagan Biharl Nityananda Chainy,
qé-:' hairman, SEAC, Orissa for information and necessary action. :
Py % 4\
’4 ncl . As above AT -

SECRETARY
Siate Level Expert Appraiszal Comfnittee &
_ MmO & /?) ) ) Mermber Secretary, SPC Board, Crissa
Memo No. 1S | Dt. 23 6) APl
Capy alongwith minutes of the meetir‘g forwardad to all rmembers, SEAC, Orissa for
information and necessary action. L

@

" Encl : As above @.ﬁ“’ -
&j}ﬁﬁ'tr ARY
State Leve! Expert Appraisal Commiites &
Memoar Secretery, SPC Board, Orissa




MINUTES OF THE MEETING

OF STATE LEVEL EXPERT APPRAISAL
COMMITTEE, ORISSA HELD ON ;
25™ JANUARY, 2011




Vii)

s
d) Detail proposal for soiid waste management and agreement for disposai
e) Detail proposal for treated waste water utilization.
f) Detailed specifigation of STP.
o) Filled-in questionyaire
h) Structural safety cgrtificate from competent authority with drawing.
i) Undertaking to the affect that construction work has not been started.
)] Rain water harvesting, details.
k) Details of -conservation of energy
1) e of water other thien ground water during construction phase.

AL APPRAISAL FOR EC FOR CONSTRUCTION OF HOUSING COLONY
AND SHOPPING MALL OF M/S. Z-ESTATES PVT. LTD. AT KALARAHANGA,
BHUBANESWAR WITH BUILT UP AREA 105962.1 EQ.M (EC).

The proponent is required o submit the following for consideration

a) Permission status of water drawal.

b) Drainage pattern of area.

c) Detail water balance diagram.

d) Detail proposal for solid waste management and agreement for disposal

of solid waste.
e) Detail proposal for treated waste water utilization.
f) Detailed specification of STP.
g) Filled-in questionnaire

h) BDA approved building plans (Elevation plant etc.).

i) Structural safety certificate from competent authority with drawing.
i) Undertaking to the effect that construction work has not been started.
K) Rain water harvesting details.

DETAILS OF CON3ERVATION OF ENERGY.PROPOSAL FOR 23 MW
BIOMASS BASED POWER PLANT OF M/S. RAKE POWER LTD. (TOR).

SEAC decided to return tha proposai as the proposed projest is 23 MW based
biomass power plant falls UQder Category A as per EIA Notifcation 2008 and
amended thereon.

26 SECRETARY, SEAC




.- -
STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY
(SEIAA), ORISSA.

(Constituted vide Order No. 5.0. 2674 (E) Date 17th Nov. 2008 of Ministry of Environment & Forest, Govt. of India,
Under Environment Protection Act. 1986.)
Qr. No,-'5RF-2/1, Unit-IX, Bhubaneswar-751022
E-mail-seiaaorissa@gmail.com

; Date IS -0l ]] -
Ref. No. SEIAA/ s *
SEIAA-261/10

From

Bhagirathi Behera, IFS
Director, Environment-cum-
Spl. Secy. to Government
Forest & Env. Deptt.

& Member Secretary, SEIAA

To
The Secretary
State Expert Appraisal Committee, Orissa,
Paribesh Bhawan, A/118, Nilakantha Nagar
Unit -8, Bhubaneswar-751012

Sub:  Proposal for E.C. for construction of housing colony and . shopping mall at

Kalarahanga Bhubaneswar of M/s Z-Estates Pvt. Ltd.

Sir,

I 'am to send herewith the project proposal on the above subject along with Form-1 of
application as per MOEF, Govt. of India EIA Notification, 2006 and 2009 for seeking
necessary appraisal at your level.

You are further requested to look into the drinking water source and waste water
treatment and its disposal at the time of appraisal of the case.

Receipt of this project documents may please be acknowledged.

Encl-As above A n "

Yours faithfully,

Memo No S Dated /S - O]
Copy forwarded to the file no SEIAA-20/10 for information.

Member Secretary
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TOTAL BUILT UP AREA 244082.73 SQM 275042 SQM
TOTAL NO. OF BLOCKS 26 NOS 15 NOS
TOTAL WATER REQUIREMENT 773.52 KLD 984.51 KLD
~ [TOTAL WASTE WATER 928.2 KLD 710.84 KLD
TOTAL SOLID WASTE '
GENERATION 2.55.TPD 2.44 TPD
NO OF FLOORS B+G+24 B+G+24
POWER REQUIREMENT 11 MW 5.2 MW

The project proponent along with consultatnt ‘M/s Ind Tech House Consult, Delhi made a
detailed presentation

The SEAC decided to take decision on the proposai afteE receipt of the following.
1; The SEIAA Odisha to be requested to F@egronal Office, .MoEF,-Gowt....of, J,ndla for
comp!:ance verlflcatton report of earlier enwronmentai clearance. coqgmons

2. The proponent may be asked to furnish the following information / documents.
a) Phase-l & phase-Il projects details to be worked out and submitted.
b) Present source of water
8.’1&53 c) BDA approval status of phase-l & phase-Il project.
d) Map indicating clearcut project boundary.
e) Capacity of STP proposed for 2™ phase project.
f) Present project area with supportive document

g) Green building concept to be adopted. A detailed proposal to this effect is to be
submitted.

h) Provisions of use of solar energy.

iy Size of rain-water recharge pit.

-

- 2o
Sectetary, SEAC
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STATE LEVEL EXPERT APPRAISAL COMMITTEE, ODISHA

(Constituted vide order No. S.0. 1217 (E) dated 08" March 2019 of MoEF&CC, Govt. of India)
Paribesh Bhawan, A/118, Nilakantha Nagar, Unit-VIII,

Bhubaneswar — 751 012, Odisha

No. 0?7 | SEAC- Misc-02 Date (. -4 D000
To

The Member Secretary,
SEIAA, Odisha, Qr. No. 5 RF-2/1,
Unit-IX, Bhubaneswar - 22

Sub: Forwarding of proceedings of the SEAC meetings held on 18.12.2019 and 24.12.2019 -
Regarding.

Sir,

In inviting reference to above, this is to inform that the SEAC meetings were held on
18.12.2019 and 24.12.2019 in the Conference Hall of State Pollution Control Board, Odisha as per
agenda enclosed as Annexure - A. The recommendations of the meetings are enclosed as
Annexure — B. The proceedings of the meetings are enclosed herewith for further action at your
end. The documents related to the proposals as per Annexure-B are also returned herewith for
further action.

Encl: i) Annexure — A & B Yours faithfully,
ii) Proceedings of the meetings.
iii) Original documents related to the q Xy

proposals as per Annexure - B "-"—‘x‘ox gees

SECRETARY,
State Level Expert Appraisal Committee, Odisha
Memo no. oYy /date &3 0] Qo20
Copy forwarded to Sri. B.P. Singh, Chairman, SEAC, Odisha for kind information.

s
SECRETARY,
State Level Expert Appraisal Committee, Odisha

™
SECRETA

State Level Expert Appraisal Committee, Odisha

Memo no. 0.'; /date 83 -0 Dp 9p
Copy to concerned files for record.
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Agenda File No. Proposals Recommendations of SEAC ,'
SI. No. /~ )
y SIAJOR/NCP/ | Proposal For Environmental Clearance for | SEAC recommended for grant |
30018/2018 | proposed expansion for construction of Housing | of Environmental Clearance for

Colony and Convenient Shopping (PHASE-III) of
M/s. Z-ESTATES PVT. Ltd. at Kalarahanga,
Bhubaneswar with built up area 3,95,865.09 m2
(EC).

the project valid for a period of
7 years with. stipulated
conditions

B. CONSIDERATION OF MINOR MINERAL PROPOSALS:

Agenda B File No. Consideration Of Minor Mineral Proposals Recommendations of SEAC
Sl. No. (08 Nos.)
01 SEIAA- Proposal for Environmental Clearance for [ The SEAC recommended to
08/11- Brusabandha Black Stone quarry -2, QOver an | return the applications to
2018 area of 2 acre or 0809 ha at village | SEIAA, Odisha
Brusabandha, Tahasil — Tangi, in the district of £
Khurda of Sri Shubhabrata Mohanty
02 SEIAA- Proposal for Environmental Clearance for | The SEAC recommended to
09/11- Brusabanda Black Stone quarry -6, Over an | return the applications to
2019 area of 2 acres or 0.809 ha at village | SEIAA, Odisha
Brusabanda, Tahasil - Tangi, District- Khurda of
Sri Shubhabrata Mohanty
03 SEIAA- Proposal for Environmental Clearance for | The SEAC recommended to
10/11- Brusabanda Black Stone quarry -5, Over an | return the applications to
2019 area of 3 acres or 1.24 ha at village | SEIAA, Odisha
Brusabanda, Tahasil — Tangi, District- Khurda of
Sri Shubhabrata Mohanty
04 SEIAA- Proposal for Environmental Clearance for | The SEAC recommended to
11/11-2019 | Brusabanda Black Stone quarry -7, Over an | return the applications to
area of 3.500 acres or 1.416 ha at village | SEIAA, Odisha
Brusabanda, Tahasil — Tangi, District- Khurda of
Sri Shubhabrata Mohanty i o i
05 SEIAA- Proposal for Environmental Clearance for | The SEAC recommended to
13/11-2019 | Brusabanda Black Stone quarry -1, Over an | return the applications to
area of 1.232 acres or 0.498 ha at village | SEIAA, Odisha
Brusabanda, Tahasil - Tangi, District- Khurda of
of Tahasildar , Tangi
06 SEIAA- Proposal for Environmental Clearance for | The SEAC recommended to
14/11-2019 | Brusabanda Black Stone quarry -3, Over an | return the applications to
area of 3.500 acres or 1.822 ha at village | SEIAA, Odisha
Brusabanda, Tahasil — Tangi, District- Khurda of
of Tahasildar , Tangi
09 SEIAA- Proposal for Environmental Clearance for | The SEAC recommended for
01/11- Parichhala — Stone Quarry over an area of 5.00 | Environmental Clearance as
2019 acres or 2.02 ha in village Parichhala, Tahasil — | B2 category.
Begunia District - Khurda of Mr. Mausam
Harinkhere
10 SEIAA- Proposal for Environmental Clearance for | The SEAC recommended for
02/11- Parichhala — Stone Quarry over an area of 5.625 | Environmental Clearance as
2019 acres or 2.276 ha in village Parichhala, Tahasil — | B2 category.
Begunia District - Khurda of Mr. Mausam
Harinkhere.
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ANNEXURE — B

RECOMMENDATIONS OF THE SEAC MEETING HELD ON 18.12.2019

Recommendationé of SEAC

Agenda File No. Proposals
Sl. No.
02 SIA/OR/MI | Proposal for Environmental Clearance | The SEAC recommended to reject
S/121869/ |for  construction  of  “Residential | the proposal and return the same
2019 Apartment’ at Mouza - Patia, of | {0 SEIAA Odisha with a request to
Bhubaneswar Municipal Corporation in | Nimate the —above fto  the
proponent.

the Development plan area. of
Bhubaneswar District -Khorda, State -
Qdisha with total Built-up area 30,400.86
sgm. of M/s. Kalvik Builders Pvt Ltd
(Violation Case) - EC

RECOMMENDATIONS OF THE SEAC MEETING HELD ON 24.12. 2019

A. CONSIDERATION OF CATEGORY B PROPOSALS (07 Nos.) COMPLIANCE RECEIVED:

405

Agenda File No. Proposals Recommendations of SEAC
SI. No.
01 SIA/OR/ Proposal for Environmental Clearance of | SEAC recommended to return
MIN/29838/20 | Temrimal Graphite Mines for production of 8547 | the proposal to SEIAA, Odisha
18 TPA graphite over an mining lease area of | With a request to intimate the
36.033 ha at Village — Temrimal, Dist- Bargarh @ above to the Mining Authority
of Sri Prabhas Chandra Agarwal (ToR)
02 SIAJOR/ | Proposal for Environmental Clearance of | SEAC recommended to return
MIN/29846/20 | Temrimal Graphite Mines for production of | the proposal to SEIAA, Odisha
18 14,792 TPA graphite and installation of | With a request to intimate the
combined 50 TPH beneficiation plant over an | above to the Mining Authority
mining lease area of 11.149 ha at Village -
Temrimal, Dist- Bargarh of Sri Prabhas Chandra
Agarwal (ToR)
03 SIA/OR/ Proposal for Environmental Clearance for | SEAC recommended to return
MIN/29845/20 | Temrimal Graphite Mines for production of | the proposal to SEIAA, Odisha
18 10050 TPA graphite over an mining lease area | With a request to intimate the
of 14,654 ha at Village-Temrimal, Tahasil — | above to the Mining Authority.
Paikamal, District- Bargarh of Sri Prabhas
Chandra Agrawal (ToR)
06 62518/20- | Proposal for Environmental Clearance for | SEAC  recommended  the
NCP/02-2017 | proposed expansion of Residential cum | following:
Commercial C?mpiex 'M_ani Trib“huvan' (formerly (i) The SEIAA. Odisha
known as “Mani Tirumala®) at Mouza- may be requested to intimate
Kalarahanga, Ps-Chandrasekharpur, Nandan | .o ciatus of direction if any

Kanan Road, Dist- Khordha over total builtup
area of 1,46,550.86 m® (existing : 76050.80 +
proposed expansion : 70500.06 mz) — submitted

‘| under violation case. (ToR)

issued to the proponent as
requested vide letter no.
859/SEAC-59, dated
22.10.2018.

(i) The proponent may be
requested to wupload the
information / documents as
sought for by the SEAC vide
letter no. 743(2)/SEAC-Misc.28,

dated 10.09.2018 in online
portal for further processing of
the application of the

proponent.
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Agenda

/ File No.
Sl NO. A

Proposals

Recommendations of SEJ':

07/
L%

SIA/JORINCP/

30018/2018

Proposal For Environmental Clearance for
proposed expansion for construction of Housing
Colony and Convenient Shopping (PHASE-III) of
M/s. Z-ESTATES PVT. Ltd. at Kalarahanga,
Bhubaneswar with built up area 3,95,865.09 m2
(EC).

SEAC recommended for gra?'lT
of Environmental Clearance for

the project valid for a period of

7 years with stipulated

conditions

B. CONSIDERATION

OF MINOR MINERAL PROPOSALS:

Agenda B File No. Consideration Of Minor Mineral Proposals Recommendations of SEAC
Sl. No. (08 Nos.)
01 SEIAA- Proposal for Environmental Clearance for | The SEAC recommended to
08/11- Brusabandha Black Stone quarry -2, Over an | return the applications to
2019 area of 2 acre or 0.808 ha at village | SEIAA, Odisha .
Brusabandha, Tahasil — Tangi, in the district of %
Khurda of Sri Shubhabrata Mohanty
02 SEIAA- Proposal for Environmental Clearance for | The SEAC recommended to
09/11- Brusabanda Black Stone quarry -6, Over an | return the applications to
2019 area of 2 acres or 0.809 ha at vilage | SEIAA, Odisha
Brusabanda, Tahasil - Tangi, District- Khurda of
Sri Shubhabrata Mohanty
03 SEIAA- Proposal for Environmental Clearance for | The SEAC recommended to
10/11- Brusabanda Black Stone quarry -5, Over an | return the applications to
2019 area of 3 acres or 1.24 ha at village | SEIAA, Odisha
Brusabanda, Tahasil — Tangi, District- Khurda of
Sri Shubhabrata Mohanty
04 SEIAA- Proposal for Environmental Clearance for | The SEAC recommended to
11/11-2019 | Brusabanda Black Stone quarry -7, Over an | return the applications to
area of 3.500 acres or 1416 ha at village | SEIAA, Odisha
Brusabanda, Tahasil — Tangi, District- Khurda of
Sri Shubhabrata Mohanty
05 SEIAA- Proposal for Environmental Clearance for | The SEAC recommended to
13/11-2019 | Brusabanda Black Stone quarry -1, Over an | return the applications to
area of 1.232 acres or 0.498 ha at village | SEIAA, Odisha
Brusabanda, Tahasil — Tangi, District- Khurda of
of Tahasildar , Tangi
06 SEIAA- Proposal for Environmental Clearance for [ The SEAC recommended to
14/11-2019 | Brusabanda Black Stone quarry -3, Over an | return the applications to
area of 3.500 acres or 1.822 ha at village | SEIAA, Odisha
Brusabanda, Tahasil — Tangi, District- Khurda of
of Tahasildar , Tangi
09 SEIAA- Proposal for Environmental Clearance for | The SEAC recommended for
01/11- Parichhalz — Stone Quarry over an area of 5.00 | Environmental Clearance as
2019 acres or 2.02 ha in village Parichhala, Tahasil — | B2 category.
Begunia District - Khurda of Mr. Mausam
Harinkhere
10 SEIAA- Proposal for Environmental Clearance for | The SEAC recommended for
02/11- Parichhala — Stone Quarry over an area of 5.625 | Environmental Clearance as
2019 acres or 2.276 ha in village Parichhala, Tahasil — | B2 category.

Begunia District - Khurda of Mr. Mausam

Harinkhere.
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Generation
12. | Dwelling Unit 444 Unit 588 Unit 586 Unit 1618 Unit
635 Units 635 Units
EWS EWS
BUILTUP AREA DETAIL PHASE WISE:
Statement of area for Ph-l (completed) 3
1 B+G+14 1 10695.75
2 B+G+14 2 8551.83
3 B+G+12 3 6883.42
4 B+G+14 4 8761.89
b B+G+14 5 9498.15
6 B+G+12 6 7057.98 73,958.9 m’*
i B+G+14 T 8559.3
8 B+G+14 8 10670.25
9 Community Hall 2618.13
10 Dormitory 662.20
Total Built up Area (Phase-l) 73,958.9
Statement of area for Ph-ll (under construction) & Ph-lll (proposed)
1 Ph-1l Residential 111945.98
2 Ph-11l Residential 139970.59 12997038
4 EWS (G+22) 20159.50
5 Convenient Shopping 757.03 2
Building G+2 3,21,906.19 m
6 Toilet & Dormitory G+1 180.20
i Toilet/Driver Rest Room G 55.86
8 Club House-lI G+2 2740.49
9 Parking & Services 45736.54
Total Built up Area (Phase-lll) 3,21,906.19
Total Built up Area 3,95,865.09 m*
Total Builtup Area (Phase-l + Phase-ll + Phase-lll = 73,958.9 + 3,21,906.19 =
3,95,865.09 m?

5. REQUIREMENT FOR THE PROPOSED PROJECT:

(i) Power requirement:

The daily power requirement for the proposed expansion Project is preliminarily
assessed as 3045 KW source from CESU of Odisha State Electricity Board. In order
to meet emergency power requirements during the grid failure, there is provision of 3
nos. of DG set having 500 KVA capacities for power back up in the proposed

expansion Project.

For energy conservation, there will be 120 nos. of Solar Lighting poles (@72 Watt)
has been proposed for Street & common area solar lighting, so

Energy conservation by using Solar Street Lighting = 120 x 72 = 8640 watt = 8.6 KW

Energy conservation by using Solar lighting for common area = 200 KW
Total Energy Conservation = (200 + 8.6) KW = 208.6 KW

Total Energy saving

Proceedings of the SEAC meeting held on 24" December, 2019

Page 24 of 36

= 208.6/3045 = 0.0685 x 100 = 6.8 %

Secretary,
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SEAC



(ii)

(iif)

(iv)

(v)

3%

Water requirement:

Fresh make up of 471.0 m*/day will be required for the project which will be sourced
from Ground Water Supply. Waste water of 602 KLD will be treated in a STP of 650
KLD capacity, which includes primary, secondary and tertiary treatment. After
treatment the treated water will be discharge to the Buri Nalla. Rain Water will be
harvested through 41 no. of recharging pits.

Firefighting Installations:

Firefighting system will be installed as per recommendation of the Fire fighting Officer,
Qdisha and as per the guideline of NBC (part-4).

Green Belt Development:
Green belt will be developed over an area of 51,852.09 sqm which is 35.40 % of the

plot area; by using the local species like Radhachuda, Nageswar, Akash Neem__

Ashok, Polanga, Karang, Bela, Pijilu, Kaniara, Tagar, Hena, etc.
Solid Waste Management:

From the residential complex solid waste in form of food waste from kitchen and
miscellaneous waste will be generated @ 0.45 kg/capita/day, which will be about
5225 x 0.45 = 2351.25 kg/day. The generated solid waste from the residential
complex will be segregated as biodegradable and non-biodegradable. This will be
collected in separate coloured beans. Proper waste management practices will be
adopted during the collection, storing and disposal of the generated solid waste.

Waste generated from Floating people will be @ 0.15 kg/capita/day, which will be
about 166 x 0.15 = 24.9 kg/day. Solid waste from sweeping and Dry Garbage
containing non bio-degradable wastes like polythene bags, metal, ceramic Waste,
glass etc. shall be stored in separate garbage bin and send to approved agency for
final disposal. The biodegradable waste will be converted to manure by an organic
waste convertor, which will be used for Iandscapmg

it ReSIdents 5225 @ 0.45 kg/day 2351 25
2. Floating 166 @ 0.15 kg/day | 24.9
3 STP sludge 35
Total solid waste generated | 2411.15 kg/day

\/fhe ToR for Phase- |ll had been granted by SEAC, Odisha vide letter no. 845/ SIA/ OR /
NCP /28277 /12018 / SEAC / 156, dated 12.10.2018.

7. Baseline study was conducted during spring season i.e. from March 2018 to May 2018.

8. ToR compliance regarding detailing of Project proponent, project consultants land
description was compiled.

he proponent has obtained Certified Compliance Report for previous Environmental
Clearance from Regional Office, MoEF&CC, Bhubaneswar on 11.12.2018.

10. Estimated Project cost:
Total Capital Cost = 300 Crores

Environment Management Cost = ¥ 2.25 Crores

11. The project proponent along with their consultants M/s Enviro Infra Solutions Pvt. Ltd.,
301, 302 & 305, SRBC building, Vasundhara Sector - 9, Ghaziabad, Uttar Pradesh -
201012 and M/s Centre for Envotech & Management Consultancy Pvt. Ltd., N-5/305,

Proceedings of the SEAC meeting held on 24™ December, 2019
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IRC Village, Bhubaneswar, Odisha made a detailed presentation on the proposal

before the SEAC.
12.

ent’

e

ﬁca fr th nce

SEAC on its meeting held on 12-06-2019, decided to take decision on the proposal after
receipt of certain information / documents from the proponent followed by site visit by the
sub-Committee of SEAC. The project proponent has furnished compliances as desired by
the committee vide letter dated 14.10.2019 as follows:

The proponent has

is located within 10
km (default) from
the boundary of
Nandan Kanan
National Park

Sanctuary is not yet notified
and is  still in the shape of
draft notification (Enclosed as
Annexure-2). The letter from
Director, Nandan Kanan
Biological Park enclosed in
Annexure-3.

However we are in the process
of applying for Wild-Life
clearance and copy of the same
shall be submitted in due
course.

concerned DFO about the distance of | to submit the copy of
about the distance | the project site from the Eco- | application for
of the project site | Sensitive Zone of Chandaka- | Wildlife  Clearance
from the  Eco- | Dampada Wildlife Sanctuary | submitted to
Sensitive Zone of | and Nandan Kanan Sanctuary | MoEF&CC, Govt. of
Chandaka- is attached in Annexure-1. India as the project is
Dompad WHIE | ence, e ste s _ouide | alea ithin 10
Nandanry Kanan e Dl ke anpaiECO- Nandan Kanan
Sensitive Zone boundary.

Sanctuary Sanctuary.

2. | Status of Wildlife | As per MoEF&CC notification | The proponent has
Clearance along | no. S.O0. 5736 (E), dated | to submit the copy of
with copy of the | 15th Nov., 2018, General | application for
application condition doesn't apply for | Wildlife Clearance
submitted for | Building & Construction Project. | submitted to
wildlife clearance (if | However the notification | MoEF&CC, Govt. of
any) as the project | regarding Nandankanan | India as the project is

located within 10 km

(default) from
Nandan Kanan
Sanctuary.

3. Permission status
from Water
Resources, Gowvt. of
QOdisha for ground
water drawal from
phase - | onward
including use of
ground water / bore
well at construction
stage

Total Fresh water requirement
for Phase-l & Il is 551.20 KLD.

Total Fresh water requirement
for Phase-lll is 471.0 KLD.

Water permission letter
from CGWA s attached in
Annexure-4.

Letter from Directorate of
Ground Water Development,
QOdisha is enclosed
in Annexure-5A & 5B.

In the construction of Phase-ll,
Ground Water is not used

Condition to be given
in Environmental
Clearance.

Proceedings of the SEAC meeting held on 24" December, 2019
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during the construction activity.

S G

A study to be
carried out on
impact on ground
water table as the
proponent is
drawing huge
quantity of ground
water and study
report to be
submitted

The study of Water levels
recorded in the data logger is
measured in metre form March-
19 to August-19 at 10:00 AM &
10:00 PM i.e. for a period of 6
months. During this period the
water levels vary between 6.41
m and 9.74 m. It indicates
there is a variation of 3.06 m in
water levels in these 6
months. This variation water
level seems to be due to
seasonal fluctuation. 9.74
m occurs on 3™ April, 2019
which is during pre-monsoon
period. 6.41 m occurs on 6th
July 2019 i.e. during monsoon
month. It indicates there is a
rise in water level during
monsoon which is justified. The
project proponent is drawing
220 m3 of water per day. 17
nos of recharge structures,
whose photographs are
enclosed, have also been
constructed to replenish
ground water. To assess the
impact on groundwater table as
per the renewal NOC issued
by CGWA vide letter
No.21-
4(287)/SER/ICGWA/2011-683

dated 16.07.2019 the
conditions must be
implemented, data must be

kept and the same should
be submitted to CGWA on
regular basis so that in future
the impact on groundwater can
be identified and mitigative
measures can be implemented.

Copy of the study report
submitted to CGWB during
obtaining NOC is
enclosed as Annexure-6.

Condition to be given
in Environmental
Clearance.

Certificate of
compliance to
Consent to Operate
conditions of
existing projects
from State Pollution
Control Board,

Letters has been submitted to
State Pollution Control Board,
Odisha for inspection and
verify the compliance of
Consent to Operate condition.

Point wise compliance to

Certificate of
compliance to
Consent to Operate
conditions of existing
projects from State
Pollution Control
Board, Odisha has to

Proceedings of the SEAC meeting held on 24" December, 2019
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conditions

for be sud ' the |
Consent to Operate is given in | ProPOnent
Annexure-7.
Detailed water | For Phase- 1 &I Complied

balance phase wise
and combined

Fresh Water Requirement is
551.20 KLD. Total Water
Requirement is 984.51 KLD.

Total Waste Water Generation
is 710.84 KLD.

For Phase- 1|

Fresh Water Requirement is
471.0 KLD. Total Water
Requirement is 708.0 KLD.

Total Waste Water Generation
is 602.0 KLD.

For Phase- |, Il & Il

Fresh Water Requirement is
1022.20 KLD. Total Water
Reguirement is 1692.51 KLD.

Total Waste Water Generation
is 1312.84 KLD. Phase wise
and combined water balance is
attached in Annexure-8.

DG set stack height

details including
location and its
effect w.rt. sound

and emission on
periphery as well on
the existing and
proposed dwellers

The stack height for PH-1 has
been kept as per statutory
norms and the location was
made away from the building.

The stack Height for PH-II &
PH-III shall be kept as per the
statutory norms.

The  dispersion
also shows that

Ambient Air Quality values are
very low near the building
and much lower than the
stipulated norms. Details given
in Annexure-9.

modeling

Noise level of the area is well
within  the  norm. Noise
Monitoring Report is
attached in Annexure-10.

Every DG Set has an acoustic

enclosure to dampen the noise
enerated.

The proponent has
to comply as per
report of the Sub-
Committee of SEAC.

Details of STP for
waste water
treatment  (phase

Capacity of STP for Phase | is
270 KLD, which is already in

The proponent has
to comply as per
report of the Sub-
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Operation.
Capacity of STP for Phase Il is

580 KLD, which is under
construction.

Capacity of STP for Phase lll is
650 KLD (The technology and
process details are under
Technical Evaluation and shall
be intimated after finalization.

The function and treatment
process for the existing STP
(270 KLD) is attached in
Annexure-11.

‘' Committee oF SEAG.

Detailed calculation
for providing
rainwater recharge
pits

For Phase 1 total 17 nos. Of
Rain Water Harvesting pits
has been constructed for
Ground Water Recharging.

Phase Il project is under
construction stage. Details Rain
water harvesting details for
entire phases is attached in
Annexure-12.

Total 58 nos. of Rain Water
Harvesting Pits shall be
provided after completion of
entire project.

The proponent has
to comply as per
report of the Sub-
Committee of SEAC.

10.

Details of Solid
Waste Management
(phase wise). |If
outsourced, copy of
agreement with
agency collecting
solid waste from the
premises

Solid waste generation for
Phase | & Phase Il will be 2.44
TPD.

Solid waste generation for
Phase Ill shall be 2.41 TPD.

Detail of Solid Waste
Management (phase wise) is
attached in Annexure-13.

The solid waste disposal has
been outsourced by M/s
United Resorts & Services
LLP (The facility management
company for Z-1). The
agreement copy is attached in
Annexure-14.

The proponent has
to comply as per
report of the Sub-
Committee of SEAC.

b le

Details of discharge
points

The excess storm water has

been discharged to
Municipality  drain  running
in-front  of project site.

The- Excess treated water, if
any, shall be discharged to
Municipality drain running in-

The proponent has
to comply as per
report of the Sub-
Committee of SEAC.
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The map showing location of
Storm & Excess treated water
discharge point is given in
Annexure-15.

12.

Permission status
from explosive
controlling authority
for use of diesel /
LPG for the existing
projects

We have not proposed any
HSD storage Tanks for  fuel
storage, so there is no
license required.

Since the LPG cylinders are
connected to manifold no
explosive License is required.

Complied

Management and if
done for the existing
project, details
process to be
submitted

PH-I11.

Certificate is attached in
Annexure-16.

13. | Detailed proposal | There is no Organic waste | Condition to be given
for installation of | converter in the existing | in Environmental
Organic Waste | phase. However we are | Clearance.
Converter / | planning to have Organic waste
Polycrack Machine | converter/composting machine
for Solid Waste |fo be installed in the ongoing

14.

Matrix of greenbelt
for different phases
of the project

Total Green belt area is

51852.54 sqm.
Details Green belt plan is given

The proponent has
to comply as per
report of the Sub-

: Committee of SEAC.
in Annexure-17.
15. | Basis of calculation | As per Norms 4 liter water is | Complied
of waste water used | required for per square meter
for dust suppression | Green Belt Area.
and landsceping Landscaping (4 ltr/sqgm of GB)
17950 x 4 = 71800 liter = 71.8
KLD
As per Norm 2 liter water is
required for per square meter
Road Area.
Dust Suppression (2 Itr/sqm of
Road Area) =
11000 x 2 = 22000 liter = 22.0
KLD
16. | Action Taken | Action Taken Reportis given | Complied
Report (ATR) on |in Annexure- 18,
“Being  complied”
portion of the
certified compliance
report of

Proceedings of the SEAC meeting held on 24" December, 2019

Page 30 of 36

A

Secretary, SEAC




)

MoEF&CC, Gowvt. of

India
17. | Other major | These are the major | Complied
construction construction activity near

features in  the | periphery of project site.
periphery if any and 1

their distances M/s S J Developers (Royal

Lagoon)
2. M/s Mani Tribuhvan

M’ he Sub-Committee of SEAC conducted site visit on 25.10.2019 and observed the
following:

a) Green Belt: P

While the proponent stated to develop necessary green belt in the green belt areas
and plant species in due course for Phase-ll (under Construction) & Phase -lll
proposed, Green Belt for Phase — | is virtually absent except decorative plants such
as Krushna chuda, Ficus panda efc. in the periphery of the boundary of Phase - | and
land scaping.

(i)  The width of the area along boundary may be less than a meter even, therefore,
the area covered to have claimed under green belt even with decorative plants
may be much less than the prescribed guidelines. Hence, a compliance in matter
is necessary which may be asked from the proponent.

(i) Green belt needs to be strengthened with local shade bearing species like
Akashmani, Neem, Ashoka, Kadamba, Pollanga, Bela, Karanj etc. in
consultation with local DFO for the prescribed area.

(i)  Similar strict adherence for Phase |l & Phase Ill (Proposed) is necessary for
Greenbelt. Compliance report in context shall be submitted to SEIAA / SEAC.

b) Fresh water (Ground Water):

The Proponent stated to have three deep borewells for fresh drinking water and two of
them were seen by the Sub-Committee and also visited the Piezometer installed by the
proponent.

The proponent was advised to submit the following:

(i) Valid ‘NOC' from CGWA & permission for Water Resources Deptt, Govt of
Odisha for Phase | for which borewell are in use since beginning, shall be
submitted for Phase | & Il. The project proponent shall also submit the
dimensions of borewells & the water consumption details of last three months.

c) Waste Water:

The Sub-Committee visited STP installed in their premises. They claimed to have
consumed almost complete waste water after treatment in vehicle (Car) washing &
watering of plants excepting small quantity might be discharged to their own low lying
areas following vacant for future expansion. They could not satisfactorily reply as to
consumption of complete treated waste water during monsoon. Therefore, they must
be discharging the excess treated waste water to open low lying areas available in
their premises, even though the treated waste water is polluted & contaminated. So,
Proceedings of the SEAC meeting held on 24" December, 2019 e

Secretary, SEAC
Page 31 of 36




416



417



Waste Water:

The Sub-Committee visited STP installed
in their premises. They claimed to have
consumed almost complete waste water
after treatment in vehicle (Car) washing
& watering of plants excepting small
quantity might be discharged to their own
low lying areas following vacant for future
expansion . They could not satisfactorily
reply as to consumption of complete
treated waste water during monsoon .
Therefore , they must be discharging the
excess treated waste water to open low
lying areas available in their premises |,
even though the treated waste water is
polluted & contaminate d . So, the
proponent needs to submit a detailed
workable plan | scheme either for zero
discharge | or discharge to main road
side drain through ETP and oil water
separation unit, particularly for monsoon
period so that it will not affect the human
health/environment.

The observation of sub-committee And
recommendation of sub-committee on
disposal of Excess treated water and storm
water to Municipality drain-Detail scheme
has been Enclosed as Annexure

p_ ==t

d) | Rain Water Harvesting /
Recharge Pits :
The Sub-Committee of SEAC visited | The Observation of Subcommittee on
the roof top water harvesting system | Rainwater Harvesting (Storm water &
& the recharging pits. It was observed | Run off water shall be completely
that the roof top water mixed with | complied on completion of construction
open drain water, which should be | of all the phases of construction. As the
connected to recharge pit directly. | construction is being carried out in
But, water harvesting phase wise it becomes difficult to
for storm water & run off water is not | manage the huge quantity of storm
available for which they need to | water & run-off water. We have planned
submit a workable plan & time frame | for collection and guidance of surface
to execute it for Phase -l and | water & run-off water of the whole area
workable plan for Phase Il & |to Municipality Drain running in front of
proposed Phase-lll expansion. our site as per the treatment detail

enclosed as Annexure-4

€) | Solid Waste Management:
The proponent claimed to have | Note Enclosed Annexure-3
outsourced for daily disposal of Solid
waste being generated. But no
mechanism either at source or at
delivery point to outsourcing agency
for separation into Biodegradable &
Nonbiodegradable category could be
seen. Therefore, the proponent needs
to submit details of collection,
segregation and disposal of solid

Proceedings of the SEAC meeting held on 24™ December, 2019 s

-

Secretary, éEAC

Page 34 of 36




419



Considering the information / documents furnished by the proponent and presentation made
by the consultants M/s Enviro Infra Solutions Pvt. Ltd., 301, 302 & 305, SRBC building,
Vasundhara Sector - 9, Ghaziabad, Uttar Pradesh - 201012 and M/s Centre for Envotech
& Management Consultancy Pvt. Ltd., N-5/305, IRC Village, Bhubaneswar, Odisha, the
SEAC recommended for grant of Environmental Clearance for the project valid for a period of
7 years with stipulated conditions as per Annexure —A.

B. CONSIDERATION OF MINOR MINERAL PROPOSALS:

The committee verified 08 nos. of minor mineral proposals forwarded by the SEIAA, Odisha
on the basis of MOEF&CC, Gowt. of India OM no. F. No. L-1 1011/175/2018-1A-Il (M), dated
12.12.2018 and decision taken in the SEAC meeting held on 07.12.2019. The case-wise

4 proceedings and observations of the committee are detailed in Table as per Annexure — B.
The proposals of following categories are:

Stone 06 The SEAC recommended to return the
Quarries applications to SEIAA, Odisha
10 (08) 02 Recommended for Environmental
Clearance as B2 category.
Laterite Mine (01) Clarification sought by the committee.
Murram quarry (01) Clarification sought by the committee.

‘S yﬁq;',w\“\ g@n . / 6},9&\,

Sri. B. P. Singh Dr. D. Swain Prof. (Dr.) C. R. Mohanty Dr. Sailabala Padhi
Chairman, SEAC Member, SEAC Member, SEAC Member, SEAC

Al . :
oo > Ml

Sri. J. K. Mahapatra  Prof.(Dr.) B.K. Satpat Sriv K. R. Acharya

Member, SEAC Member, SEAC Member, SEAC
Approved
o
b "VJ\ i
Chairman, SEAC
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ANNEXURE - A

CONDITIONS TO BE STIPULATED IN ENVIRONMENTAL CLEARANCE FOR
PROPOSED EXPANSION FOR CONSTRUCTION OF HOUSING COLONY AND
CONVENIENT SHOPPING (PHASE-ll) OF M/S. Z-ESTATES PVT. LTD. AT
KALARAHANGA, BHUBANESWAR WITH BUILT UP AREA 3,95,865.09 M? (EC)

PART A - SPECIFIC CONDITIONS:

15

Consent to Establish / Operate for the project shall be obtained from the State
Pollution Control Board as required under the Air (Prevention and Control of Pollution)
Act, 1981 and the Water (Prevention and Control of Pollution) Act, 1974.

The approval of the Competent Authority shall be obtained for structural safety“,:‘of
buildings due to earthquakes, adequacy of fire fighting equipment etc. as per National
Building Code including protection measures from lightening etc.

The project proponent shall obtain all necessary clearance/ permission from all
relevant agencies including town planning authority before commencement of work. All
the construction shall be done in accordance with the local building byelaws.

The project proponent shall ensure that the guidelines for building and construction
projects issued vide this Ministry's OM NO.19-2/2013-1A.lll dated 9th June, 2015, are
followed to ensure sustainable environmental management.

TOPOGRAPHY AND NATURAL DRAINAGE

5.

The natural drain system should be maintained for ensuring unrestricted flow of water.
No construction shall be allowed to obstruct the natural drainage through the site, on
wetland and water bodies. Check dams, bio-swales, landscape and other Sustainable
Urban Drainage Systems (SUDS) are allowed for maintaining the drainage pattern and
to harvest rain water. Buildings shall be designed to follow the natural topography as
much as possible. Minimum cutting and filling should be done.

WATER REQUIREMENT, CONSERVATION, RAIN WATER HARVESTING, AND

GROUND WATER RECHARGE

6.

10.

As proposed, fresh water requirement from ground water shall not exceed
471 m® per day.

A certificate shall be obtained from the local body supplying water, specifying the total
annual water availability with the local authority, the quantity of water already
committed, the quantity of water allotted to the project under consideration and the
balance water available. This should be specified separately for ground water and
surface water sources, ensuring that there is no impact on other users.

The quantity of fresh water usage, water recycling and rainwater harvesting shall be
measured and recorded to monitor the water balance as projected by the project
proponent. The record shall be submitted to the Regional Office, MoEF&CC and
SEIAA, Odisha along with six monthly Monitoring reports.

Installation of dual pipe plumbing for supplying fresh water for drinking, cooking and
bathing etc. and other for supply of recycled water for flushing, landscape irrigation, car
washing, thermal cooling, conditioning etc. shall be done.

Use of water saving devices/ fixtures (viz. low flow flushing systems,; use of low flow
B
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12.

13

14,

faucets tap aerators etc.) for water conservation shall be incorporated in the building
plan.

Separation of grey and black water should be done by the use of dual plumbing
system. In case of single stack system separate recirculation lines for flushing by
giving dual plumbing system be done.

Water demand during construction should be reduced by use of pre-mixed concrete,
curing agents and other best practices referred. e

5

The local bye-law provisions on rain water harvesting should be followed. If local bye-
law provision is not available, adequate provision for storage and recharge should be
followed as per the Ministry of Urban Development Model Building Byelaws, 2016.
Rain water harvesting recharge pits of 41 nos. shall be provided.

Any ground water dewatering should be properly managed and shall conform to the
approvals and the guidelines of the CGWA in the matter. Formal approval shall be
taken from the CGWA for any ground water abstraction or dewatering. The proponent
shall also obtain permission from Water Resources Department, Govt. of Odisha for
drawal of water.

SOLID WASTE MANAGEMENT

15.

16.

17.

18.

19.

The provisions of the Solid Waste (Management) Rules, 2016, E-Waste (Management)
Rules, 2016, and the Plastics Waste (Management) Rules, 2016 shall be followed.

Disposal of muck during construction phase shall not create any adverse effect on the
neighbouring communities and be disposed taking the necessary precautions for
general safety and health aspects of people, only in approved sites with the approval
of competent authority.

Separate wet and dry bins must be provided in each unit and at the ground level for
facilitating segregation of waste. Solid waste shall be segregated into wet garbage and
inert materials. Wet garbage shall be composted in Organic Waste Converter.
Adequate area shall be provided for solid waste management within the premises
which will include area for segregation, composting. The inert waste from group
housing project will be sent to dumping site.

Any hazardous waste generated during construction phase, shall be disposed off as
per applicable rules and norms with necessary approvals of the State Pollution Control
Board.

A certificate from the competent authority handling municipal solid wastes, indicating
the existing civic capacities of handling and their adequacy to cater to the Municipal
Solid Waste generated from project shall be obtained.

SEWAGE TREATMENT PLANT .

20.

21.

Sewage shall be treated in STP of capacity 650 KLD. The treated effluent from STP
shall be recycled/re-used for flushing, gardening and DG Cooling.

A certificate from the competent authority shall be obtained for discharging treated
effluent/ untreated effluents into the Public sewer/disposal/drainage systems along with
the final disposal point.

A==
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24.

25.

26.

21

28.

29.

X

. No sewage or untreated effluent water would be discharged through storm water

drains.

. The installation of the Sewage Treatment Plant (STP) shall be certified by an

independent expert and a report in this regard shall be submitted to the SEIAA, Odisha
before the project is commissioned for operation. Periodical monitoring of water quality
of treated sewage shall be conducted. Necessary measures should be made to
mitigate the odour problem from STP.

Sludge from the onsite sewage treatment, including septic tanks, shall be collected,
conveyed and disposed as per the Ministry of Urban Development, Central Public
Health and Environmental Engineering Organization (CPHEEQO) Manual on Sewerage
and Sewage Treatment Systems, 2013.

ENERGY

Compliance with the Energy Conservation Building Code (ECBC) of Bureau of Energy
Efficiency shall be ensured. Buildings in the States which have notified their own
ECBC, shall comply with the State ECBC. Outdoor and common area lighting shall be
LED. Concept of passive solar design that minimize energy consumption in buildings
by using design elements, such as building orientation, landscaping, efficient building
envelope, appropriate fenestration, increased day lighting design and thermal mass
etc. shall be incorporated in the building design. Wall, window, and roof u-values shall
be as per ECBC specifications.

Energy conservation measures like installation of CFLs / LED for the lighting the area
outside the building should be integral part of the project design and should be in place
before project commissioning. Used CFLs, TFL and LED shall be properly collected
and disposed off/sent for recycling as per the prevailing guidelines/rules of the
regulatory authority to avoid mercury contamination.

Solar, wind or other Renewable Energy shall be installed to meet electricity generation
equivalent to 5% of the demand load or as per the state level/ local building bye-laws
requirement, whichever is higher. Follow super ECBC requirement of ECBC 2017 and
provide compliance report.

Solar power shall be used for lighting in the apartment to reduce the power load on
grid. Separate electric meter shall be installed for solar power. Solar water heating
shall be provided to meet 20% of the hot water demand of the commercial and
institutional building or as per the requirement of the local building bye-laws, whichever
is higher. Residential buildings are also recommended to meet its hot water demand
from solar water heaters, as far as possible.

Use of environment friendly materials in bricks, blocks and other construction
materials, shall be required for at least 20% of the construction material quantity.
These include Fly Ash bricks, hollow bricks, AACs, Fly Ash Lime Gypsum blocks,
compressed earth blocks, and other environment friendly materials. Fly ash should be
used as building material in the construction as per the provision of Fly Ash Notification
of September, 1999 and amended as on 27th August, 2003 and 25th January, 2016.
Ready mixed concrete must be used in building construction.

Secretary, SEAC
Page 3 of 7

423



30.

130

A certificate of adequacy of available power from the agency supplying power to the
project along with the load allowed for the project shall be submitted.

AIR QUALITY AND NOISE

31.

32.

33.

34.

35.

36.

Construction site shall be adequately barricaded before the construction begins. Dust,
smoke & other air pollution prevention measures shall be provided for the building as
well as the site. These measures shall include screens for the building under
construction, continuous dust/ wind breaking walls all around the site (at least 3 meter
height). Plastic/tarpaulin sheet covers shall be provided for vehicles bringing in sand,
cement, murram and other construction materials prone to causing dust pollution at the
site as well as taking out debris from the site. Sand, murram, loose soil, cement, stored
on site shall be covered adequately so as to prevent dust pollution. Wet jet shall be
provided for grinding and stone cutting. Unpaved surfaces and loose soil shall be
adequately sprinkled with water to suppress dust.

All construction and demolition debris shall be stored at the site (and not dumped on
the roads or open spaces outside) before they are properly disposed. All demolition
and construction waste shall be managed as per the provisions of the Construction
and Demolition Waste Rules, 2016. All workers working at the construction site and
involved in loading, unloading, carriage of construction material and construction
debris or working in any area with dust pollution shall be provided with dust mask.

Notification GSR 94(E) dated 25.01.2018 of MoEF&CC regarding Mandatory
Implementation of Dust Mitigation Measures for Construction and Demolition
Activities for projects requiring Environmental Clearance shall be complied with.

The gaseous emissions from DG set shall be dispersed through adequate stack height
as per CPCB standards. Acoustic enclosure shall be provided to the DG sets to
mitigate the noise pollution. Low sulphur diesel shall be used. The location of the DG
set and exhaust pipe height shall be as per the provisions of the Central Pollution
Control Board (CPCB) norms.

For indoor air quality the ventilation provisions as per National Building Code of India
shall be provided.

Ambient naise levels shall conform to residential standard both during day and night as
per Noise Pollution (Control and Regulation) Rules, 2000. Incremental pollution loads
on the ambient air and noise quality shall be closely monitored during construction
phase. Adequate measures shall be made to reduce ambient air and noise level during
construction phase, so as to conform to the stipulated standards by CPCB / SPCB.

GREEN COVER

a7

No tree cutting/transplantation of existing trees has been proposed in the instant
praject. A minimum of 1 tree for every 80 m? of land should be planted and maintained.
The existing trees will be counted for this purpose. The landscape planning should
include plantation of native species. The species with heavy foliage, broad leaves and
wide canopy cover are desirable. Water intensive and/or invasive species should not
be used for landscaping. As proposed 35.40 % of plot area shall be provided for green
area development.

s
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-SfiTE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY (SEIAA), ORISSA

{Constituted vide order No. S.0. 2674 (E) Date 17" Nov. 2008 of
Ministry of Environment & Forest, Govt. of India, Under Environment Protection Act, 1986.}
Qr. No. 5RF-2/1, Unit-1X, Bhubaneswar-751022
E-mail-seiaaorissa@gmail.com

Ref. No. U252 /SE 1A o 160920l

SEIAA - 261/10

From
Bhagirathi Behera, IFS
Director, Environment-cum-
Spl. Secretary to Government
& Member Secretary, SEIAA, Orissa

To
Sri Tapan Kumar Mohanty, (M.D)
M/s Z-Estates Pvt. Ltd.
M4/34, Acharya Vihar, Bhubaneswar-751013
Tel- 0674-2540806, Fax- 0674-2540698
E-mail- zestates@zestates.in

Sub:  Environmental Clearance for construction of housing colony and shopping mall of M/s
Z-Estates Pvt. Ltd. at Kalarahaga, Bhubaneswar.

Sir, i .

This has reference to your letter no. Nil dated 01.11.2010 and subsequent letters
dated 28.12.2010, dated 07.01.2011, dated 03.03.2011, dated 02.04.2011, dated
02.05.2011, dated 14.05.2011, dated 16.05.2011, and dated 01.07.2011 on the above
mentioned subject | am directed to say that the State Environment Impact Assessment
Authority, Orissa have considered the application on the proposal for residential complex and
shopping mall promoted by M/s Z-Estates Pvt Ltd. at Kalarahanga, Bhubaneswar, Orissa.
There will be blocks of B+G+12, 6 nos. B+G+14: 17 nos. B+G+19: 2 nos. B+G+24: 1 no.
Total Plot Area is 105962.07 sqm. Total built up area is 244092.73 sq.m. The total makeup
water requirement is 773.52 KLD. Around 928.2 KLD of waste water will be generated which
will be treated in a Sewage Treatment Plant (STP). Treated water will be re-used for dual
flushing, green belt and landscaping. Total solid waste generation will be 2.55 TPD. The
power requirement is 110 MW. The case was placed in the SEAC meeting held on 3™ & 4t
March, 2011. It was decided to consider the proposal after receipt of compliance from the
proponent and the proponent will be invited for presentation. The unitshas furnished certain
compliances including BDA approval letter. The proponent along with the consultant M/s S.S
Environics (India) Pvt. Ltd, Bhubaneswar made a detailed presentation before the SEAC,
Orissa on 20" & 21% May, 2011 complying to earlier observations of SEAC. The committee
decided to consider environmental clearance for the proposal after receipt of certain
information /documents from the proponent. The proponent furnished the desired
information/ documents. The committee verified the same.
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Acoustics and noise control of the buildings.

Maintenance and functioning with emissions from generators supplying power
to common space/ residential area in case of power failure along with fuel
handling /storage.

Installation of lifts and escalators in the buildings.

Water supply, drainage and sanitation including solid waste management.
Landscaping of surrounding areas of the buildings.

SPECIAL CONDITIONS

A) CONSTRUCTION PHASE
.-/

N4

vi)

vii)

viii)

Xi)

No ground water shall be extracted for the project work at any stage during
construction phase.

Provision shall be made for the housing of construction labourers within the site
with all necessary infrastructure and facilities such as furl for cooking, mobile
toilets, mobile STP, safe drinking water, medical health care, creche etc. The
housing may be in the form of temporary structures to be removed after the
completion of the project.

A First-Aid Room will be provided in the project site both during construction
and operation of the project.

All the top soil excavated during construction activities should be stored
separately for use in land filling, horticulture/ landscape development within the
project site.

Disposal of muck during construction phase should not create any adverse
effect on the neighbouring communities and will be disposed off taking the
necessary precautions for general safety and health aspects of people only in
approved sites with the approval of competent authority.

Soil and ground water samples will be tested to ascertain that there is no threat
to ground water quality by leaching of heavy metals and other toxic
contaminants.

Construction spoils, including bituminous material and other hazardous
materials should not be allowed to contaminate watercourses, ground water
and dump sites by following safe dumping/disposal practice as per statutory
rules and norms with necessary approval of the Orissa Pollution Control Board.
The diesel generator sets to be used during construction phase shall be low
sulfur diesel type and should conform to Environment (Protection) Rules 1986
prescribed for air emission and noise standards.

The diesel required for operating DG sets shall be stored in underground tanks
and if required, clearance from the Chief Controller of Explosives shall be
taken.

Vehicles used for bringing construction materials to the site should be in good
condition and should have a pollution check certificate, covered and conform to
statutory air and noise emission standards and should be operated only during
non-peak hours of the day.

Ambient noise levels should conform to residential standards both during day
and night. Incremental pollution loads on the ambient air and noise quality
should be closely monitored during construction phase. Adequate measures
should be taken to reduce ambient air and noise level during construction
phase, so as to conform to the stipulated standards by CPCB/ OPCB.
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Xii)
xiil)
Xiv)
XV)

XVi)

XVii)

XViii)

XiX)
XX)

XXi)

Xxii)

4

Fly ash bricks should be used as building material in the construction as per the
provisions of Fly Ash Notification of September, 1999 and as amended
thereafter.

Ready mixed concrete would be used in building construction.

Storm water control and its re-use should be as per CGWB and BIS standards
for these applications.

Water demand during construction should be optimized by adopting best
practices without compromising quality.

Separation of grey and black water supplies and collection should be done by
the use of dual plumbing line. Grey and black water should be treated
separately before recycling/reuse.

Fixtures for showers, toilet flushing and drinking water should be of low flow
type and restricted to requirements by use of aerators, avoiding wastage
pressure reducing devices or sensor based controls.

Use of glass may be maximum upto 40% of total outer wall area to reduce the
energy consumption and load on air-conditioning, if necessary, high quality
double glass with special reflective coating may be used in the windows.

Roof should meet the prescribed requirement as per Energy Conservation
Building Code by using appropriate thermal insulation material.

Opaque wall should meet prescriptive requirements as per Energy
Conservation Building Code.

The approval of the competent authority shall be obtained for structural safety
of the buildings due to earthquake, adequacy of fire fighting equipments etc. as
per National Building Code of India, 2005 including protection measures from
lightning etc.

Regular supervision of the above and other measures for monitoring should be
in place all through the construction phase to avoid disturbances and pollution
to the surroundings.

B. OPERATION PHASE.

i)

ii)

ii)

The installation of the Sewage Treatment Plant (STP) should be certified by a
competent agency and a report in this regard should be submitted to the
SEIAA, Orissa before the project is commissioned for operation. Treated
effluent from STP shall be recycled/ reused to the maximum extent possible.
Treatment of 100% grey water by decentralized treatment should be done.
Discharge of unused treated effluent shall conform to the norms and standards
of the Orissa State Pollution Control Board. Necessary measures should be
taken to mitigate the odour problem from STP.

The STP sludge should not be dried nor incinerated within the project site and
should be disposed off as per the norms of SPCB, Orissa.

The project proponent will ensure that under no circumstances, the
environment is polluted due to non-functioning /under performance of sewerage
disposal system of the project. To achieve this, a stand-by STP with similar
capacity should be installed to be put into service during the maintenance /over
hadling of the original STP.

The solid waste generated should be properly collected and segregated. Wet
garbage should be disposed off to composted and dry/ inert solid waste should

4
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xiv)  Energy conservation measures like installation of CFLs/ TFLs for lighting the
areas outside the building should be integral part of the project design and
should be in place before project commissioning. Used CFLs and TFLs should
be properly collected and disposed off/sent for recycling as per the prevailing
guidelines /rules of the regulatory authority to avoid toxic contamination. Use of
solar panels may be adopted to the maximum extent possible, especially for
street lights.

xv)  The building blocks should have adequate distance between them to allow
movement of fresh air and passage of natural light, air and ventilation.

xvi) The funds earmarked for the environment protection measures shall be
judiciously utilized. Under no circumstances this funds shall be diverted for
other purposes like Annual allocation and maintenance /monitoring etc. and
expenditure for this fund should be reported to the SEIAA, Orissa.

xvii) The need of the local people should be appropriately addressed in the CSR
activities to be undertaken in the area. An action plan in this regard should be
prepared and submitted.

The above mentioned stipulated conditions shall be complied in time bound manner.
Failure to comply with any of the conditions mentioned above may result in
cancellation of this environmental clearance and attract action under the provisjons of
Environment (Protection) Act, 1986. \ Al

S
AN o)
Member Secretary

Memo No [{?_4 /‘CE{ﬂ_—A‘ ot. 18 Qg - Qoﬂ

Copy to

\1 _Ministry of Environment & Forests, Govt. of India, Paryavaran Bhawan, CGO
Complex, Lodhi Road, New Delhi for kind information.

n2~Principal Secretary, Forests & Environment Dept., Government of Orissa for kind
information.

z3. Ctrairman, State Pollution Control Board, Parivesh Bhawan, A/118, Nilakantha Nagar,
Unit-8, Bhubaneswar for kind information.

 4._Ghief Conservator of Forests, Regional Office (EZ), Ministry of Environment &
Forests, A-31, Chandrasekharpur, Bhubaneswar for kind information.

\ 5 ~€hairman, Central Pollution Control Board, CBD-cum-office Complex, East Arjun
Nagar, New Delhi-110032 for kind information.

16 ~Vice Chairman, Bhubaneswar Development Authority, Akash Sobha Building,
Secretariat Marg, Bhubaneswar-751001 for kind information.

\T/Chief Engineer, PH (Urban), Orissa, 1*! Floor, Heads of Dept. Building, Bhubaneswar-
751001 for kind information.

\8. hief Engineer-cum-Member Secretary, Orissa Water Supply & Sewerage Board,

atya Nagar, Bhubaneswar-751007 for kind information.
Collector & District Magistrate, Khurda for kind information and necessary action.
10. Chairman/Member/Member Secretary, SEIAA for kind information.
1 £Lhairman, SEAC/Sgcretary, SEAC, Paribesh Bhawan, A/118, Nilakantha Nagar, Unit-

VIII, Bhubaneswar for kind information.

\‘I;,Guard file for record. N ;
N
(X%
Mem ecretary,
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STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY

(Constituted vide Order No. 5.0. 3387 (E) Date 15.12.2015 of Minist

(SEIAA), ODISHA.

ry of Environment Forest & CC,
Under Environment Protection Act, 1986.) Gont.of nchi,

Qr. No. SRF-2/1, Unit - IX, Bhubaneswar - 751 022
E-mail : seiaaorissa@gmail.com

Ref. No. SEIAA/__ D) of

From

To

Sub:

Sir,

Date 2 3:02+ 2614

Shri S. B. Samant, IFS

Member Secretary,

State Environment Impact Assessment Authority, (SEIAA)
Odisha, Bhubaneswar

Sri Tapan Kumar Mohanty,
Managing Director,
Z-Estates Pvt. Ltd, M4/34,
Acharya Vihar, Bhubaneswar

Amendment of Environmental Clearance for modernization for construction of

housing colony and shopping mall (Phase-ll) of M/s Z-Estae Pvt. Ltd. at
Kalarahanga, Bhubaneswar, Odisha with total built up area 2,75,042 M2..

This has reference to your letter no ZEPL/14-15/006 DATED 10.09.2014, and

subsequent clarification letter no. ZEPL/14-15/025 dated 12.01.2015, letter no. 109-
46/EPE dated 17.03.2015, dated 13.07.2015 & dated 20.10.2015 from MoEF & CC,
Regional Office, Chandrasekharpur, Bhubaneswar on the above mentioned subject |
am directed to say that the State Environment Impact Assessment Authority (SEIAA),
Odisha have considered the Environmental Clearance amendment application of M/s Z-
Estates Pvt. Ltd. in its meeting held on dated 22.01.16 & 25.01.16.

M/s Z-Estates Pvt. Ltd. has proposed modernization cum expansion for

construction of housing colony and shopping mall (Phase-l & Phse-ll) located
at Kalarahanga, Bhubaneswar, Odisha. The total built up area of the project
is 2,75,042 sqm. Initially, the project was proposed to be developed in single

phase. Environmental Clearance to the project was granted vide letter no.
SEIAA-261/10 dated 16.08.2011 Consent to Establish (NOC) was granted
from OSPCB vide letter no. 2478/IND-II-NOC-5439 dated 16.02.2012. Out of

1 e S
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. ORDER
JIIL- 751004 New Delhi, the 17th November, 2008
7. 8L TR A _"m SRR $.0. 2674(E).—In exercise of the powers conferred
ST AT AR, e e e by sub-section (3) of Section 3 of the Envircnment
% fawes Ue Beftaer 2aA-  witsar, Tafe {(Protection) Act, 1986 (25 of 1986) and in pursuance of the
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ETE-751013

. = 3 O, areflamr  wEe S faat
F WHhm, A favafaaed,
A ER- 751004

9, W= 7HEa,
150 wREey T |1,

ﬁmw

5, F FIH0T, mwﬁqﬁmﬁmaaﬁﬁ
(w1 n ) # fawilie & omar ot e fta &

6. TIVE IR TN YU H T B T H
¥ s & fom o SRR & w0 N slefE w6
SytEd wfawtor vt fadm s wafes @, foas
sata e, whesd SR sEF W HIT Fo w A
Tl 3T RN SRR FETTT | AT W 1 3
TEET & TSF W, AE HYHEMS T H A SEE
TR 50 A % a6 SEn e o |

7. wg U O, oAy AR wEER W WA, 3]
AT F U 4 gERE F F a9 ad gl
st owiugh 32 w1 vl R T % TvEw Tries
T |

5. wa W T, TEen O wiERE w1 i el i
Tt wfwge 1 srpmn mOf S sfugET e
FLAM 1533(31), T 14 foaar, 2006 H A
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ofrarga st v wolt HOpR FEN B T w3 s g

the 14th Sepiember, 2008, the Central Government hereby
constitutes the State Lewel Environment Impact
Asgessment Authority (SEIAA), Orissa (hereinalter
referted to as the sud Authority, Orissa) comprising of
shree members, namely -

L. Prof (Dr.) Chittaranjan Das,
Rend. Principat, BJB College
and fortmer Chief Execulive,
Chilka Development Autherity,
42, Surya Nagar,
Bhubaneswar-751003

Chuinnan, Envircsy
ment [Impact
Assessment
process and
Environment
quality

2. Shri Pramod Chandra Rath,
Retd, Chiel Enginecr, Public official), Project
Health Engineering and management angd
Member, State Pollution Control Environment
Board, 23, Rovyale Garden, near  quality
BSNL Telephone Exchange,

Aiginia, Bhubancshwar-751019

Meimber, {noin-

Merbor-
Secrelary

3, Dircctos,
Environment-cumn-Special
Secretary to Government of
Orissa, Forest and Environment
Department

2. The Chairman and non-official member of the said
Authority shall hold office for a term of three years from
the date of publication of this notification in the Official
Gazette. They shall be nominated by the State Government.

3. The said Autherity shall exercise such powers
and follow such procedure as enumerated iy the notification
nuntber 5.0, 1533(E), dated the 14th September, 2000.

4. To assist ihe suid Authority, the Central
Government, in consultation with the State Government of
Orissa, hereby constitutes the State Level Expert Appraisal
Committee, Orissa (hereiafter referred 1o as SEACY, which

shall comprise the following Membeis, namedy :—-
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[T 11~ 3(i) ] URA I T 2 SRR 3
(0 ) 3) (1) o {3}
[. Dr.Gagan Bihari Nityananda  Chairman, Life Q. Member-Secretary, Secretary
Chainy, Professor and Head  Sciences State Potiution Control Board.

Lo

Led

of Department Zoology and
Bio-technology, Utkal
University, Vani Vihar,
Bhubaneswar-751004

Professor {Dr.) Swoyam Prakash Member, Environ-

Rout, Prof. of Chemistry Utkal
University Vani Vihar A/261,
Sahid Nagar,
Bhubaneswar-751007

Dr. Harekrishna Nayak,

Professor of Civil Engineering,
(iandhi Tnstitute of Technology

Flot No. N-1/244, LR.C. Village
Bhubaneswar-751015

Dr. Moheshwar Patsa,
Roya! College of Science and

Technoiogy, N-3/110, Navapali,

LR.C. Village,
Bhubaneswar-731015

Shri Sasanka Sekhar Patpaik
Retd, IFS

Aranyaka Vi-H-99, Sailashri
Vihar, Bhubaneswar-21

Professor Kumar Das,
Professor of Econmmics, A-7,
Utkal University Campus,
Bitubaneswar-75 1004

Dr. Surendra Nath Das,
Emeritus Scientist, Institute
of Minerals and Maierials
Technology (CSIR),
Bhubaneswar-751013

Dr. R.C. Mohanty,
Prof. of Botany Utkal
University Vani Vihar-73 1004

ment Quality and
Environment
Imipact Assess-
ment process

Member, Environ-
ment Quality and
Project manage-
ment

Member, Environ-
ment Quality

Member,
Forestry and
Wildlife

Member, Environ-
ment Economics

Member, Environ-
ment Iinpact
Assessment
Process, Environ-
ment quality

Member, Life
Sciences

Qrissa, Bhubaneswar.

5. The said Authority, shafl take decision on the
recommendations of the State Level Expert Appraisal
Comunittee (SEACH

6. The State Government of Orissa shall notify the
agency to act as a Secretarizt for the Awthority. The said
Auwthoerity shall provide alt financial and logistic support
including accommodation, trapsportation and such other
facilities in respect of all its sfatutory functions. Sittings

" fee, Travelling Allowance and Dearness Atlowance 1o the

Chairman and Member of the Authority shall be paid by
the State Government of Orissa as per State rules,

7. The Chairman and Members of the SEAC shall
hold office for a term of three years from the dute of
publication af this nolification in the Official Gazetze. The
SEAC, Qrissa shall be reconstituted alter every three vears.

8. The SEAC, Orissa shall exercise such powers and
follow such procedures ax enumerared in the notification
number 5.0. [333(k), dated the [4th Septenber, 2006.

9. The SEAC, Orissa shali funeiion on the principle
of collective responsibility. The Chairperson shall
endeavour to reach a consensus in cach case, and if
consensus cannot be reached, the opinion of the majority
shall prevail.

10. The State Government of Qrigsa shall notify the
agency to act as Secretariat for the SEAC, Orissa and shall
provide al] financial and logistic support including
accommodation, transportation and such other facilities in
respect to all its statutory functions. Sitting tee, Travelling
Allowance and Dearness Allowapce, to the Chairman and
Members of the SEAC shall be paid by the State
Government of Orissa as per State rules.

¥
[F. No. J-1 {013/49/2008-LA-H(1)]

NALIN]I BHAT, Scientist“G™

Printed by the Munager, Govt. of India Press, Ring Road, Mayapuri, New Defhic| 10064

and Published by the Controller of Publivations, Dethi-110034.
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T, 9 R TAaTg TREaT HATeT
srfergEAT

T2 feeett, 15 femwa, 2015

FT.3M. 3387 (3N).—Fard TCHIY, TATALOT HEeqor yfafaad, 1986 (1986 =T 29) #ir amer 3 it
STLTT (3) FIRT Y& Tt FT TN Fd g0 T WG G & qealeid qara< ofiT a= §arad #if
AT HeAT FA. 1533(3N) AT 14 fAdae, 2006 (S =0 T8 7991 I9d ATG=AT Fal TAT 2)
F ATHALOT H ST T TGO FHTATT (eior STrereRaor, ssar (5o =98 z8% T997q JTieream,
AT gt AT §) ied wAt 8, e Aeaterfera aees g, staiq . —

() =fr qeor =g Arged, —aeTeT
TATE "t 237/T, qEE T,
aaT-751007

(@) =7, HiTe==T T9Te =9, —He
ATE &A1 551,
AEIE AT, AMaT-751007

(M IGEGED —Hae g
(TaTaon)-ag fEery at=e, a9 i agiEwer AT, safgar awwe

2. SITTErhor, ST F Teer 3T 9aed, TSTI= § 6 ATERAAT o TH1T il I 7 3 9 it rater
F forT g gmeor 9T

3. ITTERTuT, AT UHT STTaaaT T THANT FHIT 3T UHT TRATH T T I ST IFT STTere=T
¥ fAfase gt

4. grtarezor, sfgem 1 AfResT ufzer o * fow & 5 & sefim wida w7 =1 Ao
AT T T RRTiert ov e g |

5233 GI/2015 (1)



782
456

2 THE GAZETTE OF INDIA : EXTRAORDINARY MRT 1I—SEC. 3(ii)]

5. TTTEroT, 29T T FETIar F3d & TSl & (o7, FElT TLRIT ATSAT TLRIT T TIHET FF,
ST T A qeaiaa aiuta, AfEerm &1 T Fdl §, s Fefortaa awe g, aaiq —

(i) AT fasT= e TeATEF, AT.AH. (FATHI), —EAET
TATE §. 57, STHIEH A, STHTLT
qAra2-751030

(ii) AT w1 AT g, —HT
V/29, FOOIT ATET FITTAF, FT-1, FTLET (SRTHTT), STH-GTRTRILT,
qAra2-751030

(iy =t R Em, —H
T ®. 18/1738, I+ wTH, 8/2,

et g, e sy wfew,
qATqaT-751021

(iv) AT, TATT FHIE AT, —HTE

A=, T e T, arga R Reateeme, aEa,
qATqET-760007

(v) T, T978 FAT T34, —HTE
wTe |, 337, =Ty g, adeav-751013

(viy =t qrv= AW fFeam, —qa
T I S TANW, @ISt SHen faamr, fugsrsse-aH=s e 9ifas
STRITRERT |, qaea-751018

(vii) = Sl =wr g, —HT
16-5rq fAgTY, FgHeaT TeAT, SHTITl TE,
qa9a-751018

(viii)  =f. o¥q =g AT, —H3

g A= AT AETEE, T aaT=H, A AT OoF I FT aqaaT
AHT, A0, AfSar

(ix) = =fewag, ey
AT |, 656(2), IRl (Mehe srdeer 7uft =ie), =amdredt, qaqeav-751012

(x) =T, e Y. HrEdT, —HTET
#f1-154, LT S=IF, THET, E9ET-751003, SArfzar

(xi) ft siferaT =reor At —TEeT

Tfgoftest, e ST Frater,

GYRAT, HETeAT, Foh
(xiiy  HEEF qi=E, TST TGO [EAT qTE, R LEES

6. T(ST T T qeAiad AT, ATSAT FT TeTeT ST Taed TSI § TH ATSTGAAT 6 THTqA
£ e & O T F gty F o g g #

7. T5F T AT geated atd, At UHT afeadt wT AN RS ST UHT TiRare &
AT FAT S I Atearg==1 § fAfafaee i simd
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8. ST T AT JeAisd aiHTd, AT Aa® Scaardd & HaEid 9% F1F HT e TeqeT
TeUH WA § THEFd I¢ Tg= & TATH FHT, ¥ T G 92 Toi TgaT 1T § af agad fif aF
ATTATAT ZIATI

9. ST FTHT, ATTAFIOT, ATSAT TAT TsT FTqA fA9ws qeaiwa afufa, sifgem % forw
AT F T F HF F2A g UF ATHHRLOT SATeg=ra Ha e a9t et qom gt agrdar, e
AT SATETH, TAgT Ih 3T T FIAT Fed T AT JTad VT 37 gragm ff 8, Iqerse FTus |

10. ST, IO F Teqeq Y TaeAl qAT ToT T FATS qeaiwa afafa, Afem #1 Jo%
FT I, ATAT A, HEITS A, ATSAT TLHTT 6 Hatdd AT  FAGET Haed /U Sroar |

[6. 5-11013/49/2008-1T. 11(1)]
T_IS A #g, 997 at=a

MINISTRY OF ENVIRONMENT, FORESTS AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 15th December, 2015

S.0. 3387(E).—n exercise of the powers conferred by sub-section (3) of Section 3 of the
Environment (Protection) Act, 1986 (29 of 1986) and in pursuance of the notification of the Government of
India in the erstwhile Ministry of Environment and Forests number S.O. 1533(E), dated the 14th September,
2006 (hereinafter referred to as the said Gazette notification), the Central Government hereby constitutes the
State Level Environment Impact Assessment Authority, Odisha (hereinafter referred to as the Authority for
Odisha) comprising of the following members, namely:—

(@) Sri Suresh Chandra Mohanty, —Chairman
Plot No. 237/A, Saheed Nagar, Bhubaneswar — 751007.
(b) Dr. Saumindra Prasad Das, —Member
Plot No. 591, Saheed Nagar, Bhubaneswar — 751007.
(c) Director (Environment)-cum- Special Secretary, Forest and —Member Secretary

Environment Department, Government of Odisha.

2. The Chairman and Member of the Authority for Odisha shall hold office for a term of three years from the
date of publication of this notification in the Official Gazette.

3. The Authority for Odisha shall exercise such powers and follow such procedures as specified in the said
Gazette notification.

4. The Authority for Odisha shall take its decision on the recommendations of the State Level Expert
Appraisal Committee for the State of Odisha constituted under paragraph 5.

5. For the purposes of assisting the Authority for Odisha, the Central Government, in consultation with the
State Government of Odisha, hereby constitutes the State Level Expert Appraisal Committee, Odisha, comprising of the
following members, namely :—

0] Shri Bijay Ketan Patnaik IFS (Retd.), —Chairman
Plot No. 57, Jagamohan Nagar, Jagamara, Bhubaneswar — 751030.

(i) Sri Bhanu Pratap Singh, —Member
B/29, Krisna Garden Complex, Phase-1, Barbari (Jagamara), Post-
Khandagiri, Bhubaneswar — 751030.

(iii) Dr. Dibakar Swain,
Plot No. 18/1738, Green Park 8/2, Sailashree Vihar, Near Jagannath

Temple, Bhubaneswar — 751021. —Member
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(iv) Prof. Pratap Kumar Mohanty,
Professor, Department of Marine Sciences, Berhampur University, — Member
Berhampur — 760007 (Odisha).
(v) Dr. Debendra Kumar Rout, —Member
Plot No. 337, Acharya Vihar, Bhubaneswar — 751013.

(vi) Dr. Surendra Kumar Biswal, —Member
Chief Scientist and Head, Mineral Processing Department, CSIR-
Institute of Mineral and Material Technology, Bhubaneswar — 751018.

(vii) Sri Bairagi Charan Prusty, —Member
16- Basant Vihar, Brahmeswarpatna, Tankapani Road,
Bhubaneswar — 751018.

(viii) Dr. Sarat Chandra Nayak, —Member
Associate Professor and I/C Chief Scientist,
All India Co-ordinate Research on Dry Land Agriculture,
Phulbani, Orissa.

(ix) Sri Sridhar Behera, —Member
Plot No. 656(2), Behera Sahi (Near Akhandalamani Chhak),
Nayapalli, Bhubnaeswar — 751012.

(x) Dr. R C. Mohanty, —Member
B-154, BDA Duplex, Baramunda, Bhubaneswar-751003, Orissa.

(xi) Shri Ambika Charan Mohanty, —Member
Rohinishri, Near DV Office, Khapuria, Madhupatna, Cuttack.

(xii) Member Secretary, —Secretary
State Pollution Control Board, Odisha

6. The Chairman and Members of State Level Expert Appraisal Committee, Odisha shall hold office for a
term of three years from the date of publication of this notification in the Official Gazette.

7. The State Level Expert Appraisal Committee, Odisha shall exercise such powers and follow such
procedures as specified in the said Gazette notification.

8. The State Level Expert Appraisal Committee, Odisha shall function on the principle of collective
responsibility and the Chairman shall endeavor to reach a consensus in each case, and if consensus cannot be reache
the opinion of the majority shall prevail.

9. The Government of Odisha shall notify an agency to act as Secretariat for the Authority for Odisha and the
State Level Expert Appraisal Committee, Odisha, and shall provide all financial and logistic support including
accommodation, transportation and such other facilities in respect of all its statutory functions.

10. The sitting fee, travelling allowance and dearness allowance to the Chairman and Members of the
Authority for Odisha and the Chairman and Members of the State Level Expert Appraisal Committee, Odisha shall be
paid in accordance with the concerned rules of the Government of Odisha.

[No. J-11013/ 49/ 2008- IA. I ()]
MANOJ KUMAR SINGH, Jt. Secy.

Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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[ 11 —Ev8 3(ii)) ST B TAYT : STETEIT 5
(18) Dr. Kishore Chandra Sckbar Panigrahi - Member;
Reader, School of Biological Sciences, National Institute of Science
Education and Rescarch
2.} Shri Bairagi Charan Prusty (L.F.S., Reid.) - Member;
16 - BasaVihar, Brahmeswarpatna, Tankapani Road, Bhubaneswar
- 751018
(13.) Member Secretary, State Pollution Control Board, Odisha - Secretary.

6. The Chairman and members of the State Level Expert Appraisal Committee, Odisha shall
hold office for a term of three years from the date of publication of this order in the Official Gazetie,

7. The State Level Expert Appraisal Committee, Odisha shall exercise such powers and follow
such procedures as specified in the said notification.

8. The State Level Expert Appraisal Committee, Odisha shall function on the principle of
collective responsibility and the Chairman shall endeavor to reach a consensus in cach case, and if
consensus cannot be reached, the views of the majority shall prevail.

9, The Government of Odisha shall notify an agency to act as Secretariat for the Authority,
Qdisha and the State Level Expert Appraisal Committee, Odisha, and shall provide all financial and
logistic support including accommodation, transporiation and such other facilities in respect of all
their statutory functions.

10.  The sitting fee, travelling allowance and deamess allowance to the Chairman and members of
the Authority, Odisha and the Chairman and members of the State Leve! Expert Appraisal
Committee, Odisha shall be paid in accordance with the relevant rules of the Government of Odisha.

{F.No.-11013/49/08-1A-11(1)]
ARVIND NAUTIYAL, Jt. Secy.

Uploaded by Die. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi- 110064
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 8th March 2019.

$.0.1217(E).-~— In exercise of the powers conferred by sub-section {3) of section 3 of the
Environment (Protection) Act, 1986 (29 of 1986) and in pursuanceof the notification of the
Govemnment of India in the erstwhile Ministry of Environment and Forests, number $.0. 1533(E),
dated the 14" Septemnber, 2006 (hereinafler refered 1o as the suid notification), the Central
Government hereby constiimtes the State Level Environment Impact Assessment
Authority,Odisha(hercinafter referred 6 as the Authority, Odislia) cowprising of the following
members, namely: -

(1.} Shri Suresh Chandra Mohanty {LE.S., Retd.) - Chairman;
237/A, Saheed Nagar, Bhubaneshwar - 751007

(2.) Dr. Saumindra Prasad Das - Member;
Plot No, 591, Saheed Nagar, Bhubaneswar -
751007

462
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3, Director, Environment-com-Special  Secretary -~ Member Secretary.
to Govenuncnt of Odisha

2. The Chairman and members of the Authority, Odisha shall hold office for a term of three
years from the date of publication of this order in the Official Gazelte.

3. The Authority, Odisha shall exercise such powers and follow such procedures as specified in
the said notification. ’

4, The Authority,Odisha shall base its decision on the recommendations of the State Level
Expen Appraisal Committee, Odisha constituted under paragraph 5 of this order.

b3 For the purposes of assisting the Authority, Odisha, the Central Government, in consultation
with the Government of Odisha, hereby constitutes the State Level Expert Appraisal Committee,
Odisha comprising of the following members, namely

(L) Shri Bhanu Pratap Singh (L.E.S., Retd)) «  Chairman; ‘

B - 29, Krishna Garden Complex Phase - I, Barban {Jagamara),
Khandagiri, Bhubaneswar - 751030

(2) Dr. Chitta Ranjan Mohanty ~  Member; |I
Professor, PO - Nayabazar, District - Cuttack — 753004

3) Dr.Himanshu Bhushan Sahu, - Member :
Associate Professor, Depariment of Mining Engineering, National M
Institute of Technology, Rourkela - 769008
Dy¢.Dibakar Swain -  Member;
Plot No. 18/1738, Green Park 812, Sailashree Vihar, Bhubaneswar - i
751024

{5.) Dt. Prawap Kumar Mohanty - Mcmber; H
Professor and Head, Department of Marine Sciences, Berhampur |

University, Berhampur - 760007

(6.) Shri Jiban Kumar Mahapatra = Member;
Plot No, 211, Lane No, 02 (Extension), PO - Aerodrome Area, ||
Palaspalli Road, Air Field, Bhubaneswar - 751020 !
) Shri Kumuda Ranjan Achacya - Member; i
Plot No, 1958/4, Near Chintamaniswar Temple, Budheswari, |I
Bhubaneswar - 751006 |

3) Dr. Sanjay Kumar Patnaysk = Member;

Associate Professor and Hewl, P.G, Department of Environmental
Sciences, Sambalpur University, Jyoti Vihar, Burla, Sambalpur,

Odisha - 110019
(%) Dr. Bijoy Kumar Satpathy - Member;
Visiting Prolessor, C.V. Raman College of Engg., Bhubaneswar
(10.} Dr. Sailabala Padhi - Member;

76&1}3%1.. Nagar, |5t Lane, Berhampur, District - Ganjam, Odisha -
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Z ESTATES PRIVATE LIMITED

Date-25-02-2020
B

TATE LEVEL ENVIRONMENT]
T
IMPACT ASSESSMENT AUTHORITY

To,

The Environmental Engineer

State Environment Impact Assessment Authority,(SEIAA) .5 FEB m
ODISHA o
Qr.No.5RF-2/1,Unit-1X, , -’-JLH'PM"M}
Bhubaneswar-751022 L
ODISHA

J

Sub: Proposal for Proposed expansion for Construction of Housing Colony and Convenient
Shopping(Phase-Ill) of M/s Z-Estates Pvt. Ltd at Kalarahanga, Bhubaneswar, Odisha-Clarification
regarding.

Ref: Your letter no 7887/SEIAA Dt 20-02-2020.

File No- 30018/02-NCP/04-2019.

Sir,

With reference to above subject, we are submitting herewith the action plan for implementation
with specific time schedule for the full scale compliance of the EC conditioned of Phase -1 and Phase-
Il, along with Undertaking/commitment for timely implementation of the said action plan.

This is for your information and necessary action at your end.
Thanking You,

Your's faithfully,

Z ESTATES PVT.LTD.

GING DIRECTOR

For Z Estates Pvt.Itd
Authorized Signatory

Encl: Action taken plan and undertaking.

3[Pa

M4/34, Acharya Vihar, Bhubaneswar - 751013, CIN - U452010R2007PTC009579,
Phone : 0674-2540806, Telefax : 0674-2540698, Web. : www.zestates.in, e-mail : zestates@zestates.in
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% Z ESTATES PRIVATE LIMITED

| Tapan Kumar Mohanty, MD. Z Estates Private Limited do hereby giving
this Undertaking before STATE ENVIRONMENT IMPACT ASSESSMENT
AUTHORITY,(SEIAA), ODISHA that | will adhere to my commitment for
timely implementation of the action plan submitted.

Ko on

For Z Estates Pvt.ltd
Authorized Signatory

4|Page

M4/34, Acharya Vihar, Bhubaneswar - 751013, CIN - U452010R2007P
. ) ; - TCO008579,
Phone : 0674-2540806, Telefax : 0674-2540698, Web. : www.zestates.in, e-mail : zestates@zestates.in
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Action plan for Implementation for Points Mentioned vide Letter no

7887/SEIAA Dt 20.02.2020

a) Implementation To Be Done Implementation
Green Belt: Schedule.
(1) | Development of We will develop a Green Belt of | Plantation work
Green Belt for PH-1 | 3.0Mtr width (approx.) in to be started by
& PH-II. multiple layers all along the June 2020 (Start
permanent boundary wall. of Monsoon)
This will be carried out both for | and will be
PH-1I&PH-II Expansion. completed by
The plantation activity of September
Green belt for PH-Il shall be 2020 (End of
started on the on set of Monsoon).
monsoon and shall be completed
By end of 2020 monsoon, i.e
much before the completion of
building project and handing
over process.
(2) |'NOC' from CGWA & |[NOC  from  CGWA(copy
permission for Water | enclosed).
Resources Deptt,
Govt of Odisha for | Steps have been taken for
Phase- | and PH-Il  measuring the daily supply of
for  quantum  of | water using flow meter.
ground water drawl.
Measures for limiting
water use..
(3) | Installation of STP of | STP OF capacity 270 KLD ETP for disposal

appropriate capacity
(Phase-l and Phase-
I) and complete

based on MBBR technology
is already in force for Phase-
| and another STP of

of Excess
treated water
during Monsoon

waste water capacity 450 KLD is under igiﬂaﬁ’iifby 30th
treatment protocol construction for Phase-Il.The | june2020.
adopted. Waste surplus waste water of STP
water drainage after using it for car washing,
outside the toilet flushing and gardening
premises, and will be carried by the surface
permission of the drain of the project leading to p
competent Authority | a appropriate capacity of
for the same. ETP with oil and water

separate chamber and shall

be finally discharged to BMC

1|Page
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open drain running along the
main road in-front of the
project .

(4)

Rain water
harvesting/Recharge
pits implementation
plan.

The rain water from the roof
top of the building shall be
channelized through
pipelines and chambers
directly to the collection pit
and Ground water recharging
pits without mix up with other
run off water from
landscaped area in the
surface drain.

This will ensure good quality
water being recharged to
Under Ground .

Already 17 nos of Recharge
pit are in force for Phase-l|
and another 12 nos of
Recharge pit are under
construction for Phase-II.

Phase-|
corrective
steps to be
completed by
30™ JUNE
2020.

Part
in
by

Phase-l|

will  be
operation
December-

2020

(5)

Solid

Management
and its
implementation for

Phase-l and Phase-
[l.

waste
plan

Further to our existing
process of door to door
collection of segregated solid
waste and handing over to
the OSPCB Empanelled
(Under solid waste
management rule of 2016 of
Environmental protection act
1986) solid waste re-cycler
for disposal.

We are committed to install
adequate capacity of
Organic
convertor/composting
machine in the project area
aiming at utilization of this
compost for Lawn,
ornamental Horticulture,
Green belt.

The above system catering
both for PH-I and PH-II shall

31ST OCTOBER
2020

2|Page
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be in operation by October-
2020.

(6) | Energy conservation | As a progressive measure Commercial
measures we are consulting and terms are
undertaken in | negotiating with I T being worked
Phase-l and Phase- | Bhubaneswar start-up out with IIT
Il including | project group for Bhubaneswar
installation of solar | procurement, installation, Team and
panel for lighting of | operation and maintenance | efforts are on
common areas, hot | of solar power within the to make it
water storage etc. | Project for | & *Il phases with | partially
Detail of action plan | a long term annual operative by
and implementation | maintenance contract 30™ June-
schedule. satisfying the norms of 2020 and rest

minimum 5% of the power to be made

consumption in the Project. operative by
December-
2020 at the
time of

completion of
Phase-II.

(7)

Details of
expenditure incurred
on various activities
carried out under
CSR activities.

Detail expenditure for
Financial year18-19 and 19-
20 enclosed for your
reference.

(8)

Installation of DG set
as per CPCB norms.

Although the Power outage
in the Project is Low, there
by utilization of DG set is
also Low.

However we are committed
to construct appropriate
housing of the present and
future DG sets and provide
Vent od adequate height for
proper dispersion of air
Pollutant and noise pollution.

30" JUNE 2020

NOTE:

Over and above Z Estates Pvt Ltd is committed to provide best and
qualitative housing with all modern amenities and advance facilities
,retaining it’s continual customer satisfaction and public appreciation and
committed to comply all such possible suggestions by honourable
members of SEAC/SEIAA from time to time for safeguard of the

Environment.

3|Page
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Member (CGWA) e Government of India

Central Ground Water Authority

Ministry of Water Resources,
River Development & Ganga Rejuvenation

CGWA/IND/Proj/2019-373-R

patedi- 16 JUL 2019

No.21-4(287)/SER/ICGWA/2011- (%3

i
M/s Z Estates Pvt. Ltd.

M 4/34, Acharya Vihar
Bhubaneswar, Odisha - 751013

Sub: - Renewal of NOC for ground water withdrawal to M/s Z Estates Pvt. Ltd. in
respect of their existing Z1 Resi-Commercial Complex located at Village
Kalarahanga, Block Baranga, Tehsil Khandagiri, District Khurda, Odisha - reg.

Refer to your application dated 22/06/2017 on the above cited subject. Based on
recommendation of Regional Director, Central Ground Water Board, South Eastern
Region, Bhubaneswar vide his office letter no. No. 5-22/SER/CGWA/2018-19-446 dated
29/03/2018, and further deliberations on the subject, the NOC issued to M/s Z Estates
Pvt. Ltd. in respect of their existing Z1 Resi-Commercial Complex located at
Village Kalarahanga, Block Baranga, Tehsil Khandagiri, District Khurda, Odisha
vide this office letter of even no. dated 23/06/2015 is hereby renewed. The earlier NOC
issued vide Letter No. 21-4(287)/SER/CGWA/2011-1008 dated 23/06/2015 shall be
deemed to be extended from 23/06/2017 to 09/07/2018 and the renewed NOC shall be
valid from 10/07/2018 to 09/07/2022 and shall be subject to the following conditions:-

1. The firm may continue to abstract 3!46.750 %E%gar through nine (9) existing
bore_wells onl%. No additicnal ground wa traction structures shall be
constructed for this purpose without prior approval of the CGWA.

2. All the welis shall remain fitted with digital water flow meters and monthly ground
water abstraction data of each well shall continue to be recorded in a log book.

3. M/s Z Estates Pvt. Ltd., shall, continue to implement ground water recharge
measures to the tune of 97,200 cu.m/year for augmenting the ground water
resources of the area. Firm shall also undertake periodic maintenance of
recharge structures at its own cost.

4. The firm shall continue to execute monthly ground water level monitoring in the
project area through one (1) no. of existing piezometer. The firm shall install
digital water level recorder and telemetry system in the existing piezometer. Firm
shall share user ID and password of the telemetry system with the Regional
Director, Central Ground Water Board, South Eastern Region, Bhubaneswar.

5. The ground waler qualily shall be monitored once in a year during pre monsoon
period.

8. The ground water monitoring data in respect of S. No. 2, 4 & 5 shall be submitted
to the Regional Director, Central Ground Water Board, South Eastern Region,
Bhubaneswar on regular basis at least once in a year.

'i3/11, Jamnagar Hous: -lansingh Road, New Delhi-110011
Phone: (011) 2338+ ©1, Fax: 23382051, 23386743
Website ' ' rwww.cgwa-noc.gov.in
wWeg el wa YRy guEE T
CONSER':" WATER - SAVE LIFE




8.

9.

M7

The firm shall ensure proper recycling and reuse of waste water after adequate
treatment.

Action taken report in respect of S. No. 1 to 7 shall be submitted to CGWA within
one year period.

The NOC is liable to be cancelled in case of non-compliance of any of the
conditions as mentioned in S. No. 1 fo 8.

10.The project proponent shall take all necessary measures to prevent

11.

contamination of groundwater in the premises failing which the firm shall be
respansible for any consequences arising there upon.

This NOC is subject to prevailing Central/State Government rules/laws or Court
orders related to construction of tubewell/ground water withdrawal/construction of

recharge or conservation structures/discharge of effluents or any such matter as
applicable.

12.This NOC does not absolve the applicant / proponent of his obligation /

requirement to obtain other statutory and administrative clearances from other
statutory and administrative authorities.

13. The NOC does not imply that other statutory / administrative clearances shall be

granted to the project by the concerned authorities. Such authorities would
consider the project on merits and be taking decisions independently of the NOC.

=
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Member (CGWA)—

Copy to:

1

M

The Member Secretary, Odisha Pollution Control Board, Paribesh Bhawan,
A/118, Nilakantha Nagar, Unit- VIIl, Bhubaneswar, Odisha - 751012.

The District Collector & Magistrate, District Khurda, Odisha for necessary action.
The Regional Director, Central Ground Water Board, South Eastern Region,

Bhubaneswar. This has reference to your recommendation dated 29/02/2019.
Guard File 2019-20.

Member (CGWA)
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Z ESTATES PVT. LTD.

1%

M4/34,Acharya Vihar, Bhubaneswar

CSR Alc
Ledger Account

1-Apr-2017 to 24-Feb-2020

476

Date

Particulars

Veh Typa

Vech No.

Debit

Credit

03-05-2017 Gr

15-05-2018 Cr

17-08-2018 Cr

31-03-2018 Cr

21-05-2018 Cr

18-06-2018 Cr

13-08-2019 Cr

04-11-2019 Cr

14-02-2020 Cr

14-02-2020 Cr

HDFC Bank Ltd.
Being chg no 002622 issued in favor of JDCA Pubhcations lowards
devicpment of arf & culture as per datails

HDFC Bank Ltd.
Being chg no 003331 issued in favor of Inner Whee! Ciub of Cutfack
Mig-Town towards CSR Expenses in Anath Ashram
Schaool, Dagarpada, Cuttack as per ietter Dated 26.04 2018

HDFC Bank Ltd,
Being chg no.003495 payment issued in favor of Unit Vi Athletic
Association towards donation for Promation of football toumament
as per defais

HDFC Bank Ltd.
Bsing chg no 003990 issued in favor of Sahaye Redeross Centre for
Special Children towards donation for Redcross as per fetter no-
194/5C/19 Dated 30.03 2018.

HDFC Bank Ltd.
Being chq no.004492 issued in favor of Unit Vi Athletic Association
fowards sponsership of Foot ball malch as per fefter daled
18052019

HDFC Bank Ltd.
Bamng ch no 004057 payment made to Rotary club of Cuttack Mid
Town towards sponsorship for commundy developement and service
as per raques! ietter dated 17.06.2019

HDFC Bank Ltd,
Being chy no 004138 issued in favor of Basundhara-8n Aurobinda
Integral School towards CSR expenses as per lstler dated
30.07.2019

HDFC Bank Ltd.
Being chg no.004310 issued i favor of Patitapaban Seva Sangha
towards CSR expenses on behalf of Rotary Club of Bhubaneswar
Kalinga as per letter dated 01,11 2019

HDFC Bank Ltd.
Being chg no. 004662 issued in favar of Bhubaneswar Golf Club
towards donation for Infrastructure Developement and Flantation
drive of BGC post cyclone FAN|

HDFC Bank Ltd.
Being chg no 004663 issied in favor of Bhubaneswar Golf Club
towards donalion for Infrastructure Developement and Flantation
drive of BGC post cyclone FANI

Payment

Payment

Payment

Payment

Payment

Payment

Payment

Payment

Payment

Payment

179

81

181

B

100000.00

80000.00

100000.00

100000.00

150000.00

21000.00

100000.00

100000.00

29500.00

40000.00

Dr

Closing Balance

800500.00

£800500.00

800500.00

800500.00

[ T O



Z ESTATES PVT. LTD.

M4/34 Acharya Vihar, Bhubaneswar

CSR Alc
Ledger Account

1-Apr-2017 to 22-Nov-2018

Date

Particulars \ieh Type

Vch No.

Debit

Credit

03-01-2017 Cr

13-01-2017 Cr

17-03-2017 Cr

03-05-2017 Cr

15-05-2018 Cr

17-08-2018 Cr

Confederation of Indian Industry(E Journal
Being ch. no. 503500 payment
made to Cif towards industrial
promotion as per bill no
SI00270/ER/2016-17 Dated
1212.16
Axis Bank Ltd CA Account 31586. Payment
Being chq no.503522 Payment
issuwed in favour of Sivananda
Cenetenary Boys High School
tawards improvement of school
materials as per defails.
Axis Bank Ltd CA Account 31596, Payment
Being chq no.503637 payment
issued in favor of Unit Vi Athietic
Association towards donation for
Promotion of football tournament as
per details
HDFC Bank Ltd. Payment
Being chq no.002622 issued in
favor of JDCA Publications towards
deviopment of art & culture as per
details.
HDFC Bank Ltd. Payment
Being chq no.003331 issued in
favor of inner Wheel Club of
Cuttack Mid-Town towards CSR
Expenses in Anath Ashram
Schaool Dagarpada, Cuttack as per
letter Dated 28 04. 2018

HDFC Bank Ltd. Payment
Being chq no.003495 payment
issued in favor of Unit Vi Athletic
Association towards donation for
Promotion of football tournament as
per details.

783

1538

1863

179

61

100000.00

261000.00

200000.00

100000.00

60000.00

100000.00

Dr

Closing Balance

821000.00

821000.00

821000.00

821000.00
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STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY, ODISHA
5RF-2/1, Unit-IX, Bhubaneswar-751022, Tel: 0674-3512840, Email:
seiaaodisha@gmail.com
(A statutory body constituted by Ministry of Environment, Forest & Climate Change

under Environment (Protection) Act, 1986)

File No. SEIAA-68/07-2023
m
Dated 4G Macech, QO24

To
Sri Tapan Kumar Mohanty, MD
M/s. Z-Estates Pvt. Ltd.
M4/34, Acharya Vihar
Bhubaneswar-751013

Sub: Direction for submission of Environmental Compensation -Regarding

Whereas. the matter is already disposed of on 01.05.2023 and the Hon’ble National Green
Tribunal, Eastern Zone Bench, Kolkata in the form of Original Application No. 11/2022/EZ
in the matter of the matter of Z1-Residents’ Welfare Association Vrs Z- Estates Private
Limited and Ors has issued direction to SEIAA, Odisha “to determine Environmental
Compensation against the Project Proponent for failure to install the Solar System for energy
conservation to the extent of 5% of total power as required by the Environmental Clearance
conditions dated 16.08.2011 and action in this regard shall be taken within two months after
giving the Project Proponent an opportunity of being heard and also with regard to
completion of Green Belt and Avenue Plantation over at least 20% of the site area as
required by the Environmental Clearance conditions dated 16.08.2011, the Committee
constituted by the Tribunal is directed to re-visit the premises of the Project Proponent and
verify whether at least 20% of the Green Belt has been achieved by the Project Proponent
and if not, appropriate Environmental Compensation shall be determined against the Project
Proponent and the same shall be recovered within two months after giving him an
opportunity of being heard.”

Whereas, a Joint Committee comprising the members i.e. Prof. (Dr.) B.K. Satapathy
(Member, SEAC, Dr. Rebati Kanta Mishra, Environmental Scientist, SPCB, Odisha,
Dr. Chittaranjan Panda (Member, SEAC) & Dr. Pradeept Kumar Nayak, Environmental
Scientist, SEIAA, Odisha had visited the site on 13.07.2023 and have submitted their
inspection report (copy attached in Annexure-I) on Phase-I building & Construction project
of Z1-Apartment Complex located At-Kalarahanga, Patia, Bhubaneswar. Dist-Khordha,

Odisha. In the said report, the committee have mentioned that this is a case of violation of
(1)



seiaaodisha2022@outlook.com
Text Box
ANNEXURE-XIII


‘b‘zS
479
Y
EC conditions and the project proponent has failed in their commitments to comply EC
conditions by 31.08.2023 i.e. green belt/Plantation and Solar System for energy
conservation to the extent of 5% of total power through solar water heater and Solar Power

Generation System for its use etc.

Whereas, the Environmental Compensation against the Z- Estates Private Limited was
calculated as per the” Report of the CPCB In-house Committee on Methodology for
Assessing Environmental Compensation and Action Plan to Utilize the Fund”, The details

of which is as below: -

Calculation of Environmental Compensation of Phase-1 Building of Z- Estates

Pvt. Ltd. At-Kalarahanga, Patia, Bhubaneswar, Dist-Khordha, Odisha

EC=PI xN xR x § x LF
EC=80 x 377 x 250 x1.5 x1.25
= Rs. 1,41,37,500/-

Where,

EC -Environmental Compensation in 2
PI = Pollution Index of industrial sector (taken 80 red category industries)
N = Number of days of violation took place (377 days i.e. 31.08.2022 to
13.07.2023)
R = A factor in Rupees (%) for EC (Taken Rs.250/- as per CPCB recommendation)
S=Factor for scale of operation (Taken 1.5 a= for large category)
LF = Location factor (Taken 1.25)
Pollution Index (PI)
The range of Pollution Index for Red, Orange and Green is 60 to 100, 41 to 59 and 21
to 40, respectively.
The following values of PI have been suggested in the CPCB report: —
Category Red | Orange Green |
PI 80 50 | 30 |
Wastewater generation is 602 KLD and it will be treated in 650 KLD STP Capacity, so
it is considered as red category project as per CPCB guidelines.
Number of days (N)
N, number of days for which violation took place is the period between the day of
violation observed/due date of direction’s compliance and the day of compliance

verified by Regional Office.
Factor in Rupees (R)

The minimum of 100 and maximum of 500 of factor in Rupees (R) mentioned in report
of CPCB.
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Whereas, an Environmental Compensation of Rs.1,41,37,500/- ((i.e. Rupees One Crore
Forty-One Lakh Thirty-Seven Thousand Five Hundred Only) was imposed upon you
vide our letter no. SEIAA-68/07-2023 dt. 28.12.2023 and it was directed to reply by letter
or to appear/present in person or through authorized person in SEIAA, Odisha Office
chamber within 15 days from date of receipt of show cause notice, why the environmental
compensation amount of Rs. 1,41,37.500/- shall not be collected from the builders for non-

compliance of EC conditions.

Whereas, based on the show case notice letter file no. SEIAA-68/07 dt. 28.12.2023, the Sri
R. P. Das on behalf of Z Estates Pvt. Ltd. has submitted their reply through email dt.
10.01.2024 and requested to SEIAA, Odisha to be present in person on 13.01.2024 but 13*
January 2024 as a Govt. Holiday (Second Saturday) hence, it was intimated the Project
Proponent (PP) that the meeting on 13" January 2024 is not possible and the next date will
be intimate you shortly. Accordingly, we intimated the PP to present in SEIAA, Odisha
office chamber and share their view on 03.02.2024. The Project Proponent Sri Tapan
Kumar Mohanty (Chief Managing Director, Z Estates Pvt. Ltd.), Sri Saty Jyoti Mohanty
(Director, Z Estates Pvt. Ltd) & Sri Partha Sarathi Panda (Deputy General Manager of Z
Estates Pvt, Ltd) were present physically at SEIAA, Odisha Officer, Chamber for hearing

of the case matter.

Whereas, the Authority heard the Sri Tapan Kumar Mohanty (Chief Managing Director, Z
Estates Pvt. Ltd.) stating that the 20% green belt is not achieved for Phase-I building because
the entire project is an integrated and interlink building & construction project of phase-I,
Phase -1l & phase-III of Z1- Estates Pvt. Ltd. The Phase-I and Phase-II already completed
and Phase-III is under construction. The PP agreed that he has not achieved 20% green belt
for phase-I as there is no permanent boundary for phase-I for plantation in boundary area
and only avenue plantation was done there and also phase-III is under construction so there
is a chance of damage of tree species and the greenery will get disturbed. He also mentioned
in their letter that the green belt can be created by the PP where the phase wise construction
along with a permanent boundary wall is completed. Secondly, the Z Estates Pvt. Ltd. have
completed all set-up for the roof top solar heater but the same it is not working as the Z1-

Residents” Welfare Association is not allowing to operate it due to some issues for pipeline

€7
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connection from their side. After perusal of the order dt. 01.05.2023 of NGT and after .
detailed deliberation in the matter, the Authority decided the PP has not installation of Solar
Power Generation System for Phase-I and installation of Solar Heater operation is
incomplete which was required to be completed by 31.08.2022. Also, the PP has not
completed of Green Belt and Avenue Plantation over at least 20% of the site area as required
by the Environmental Clearance dated 16.08.2011 and committed by the PP by 31.08.2022.
It was incumbent upon PP to seek amendment of EC conditions or time line for compliance
due to operational difficulties before due date i.e., 31.08.2022. Raising operational issues at
this stage is not acceptable. After detailed discussion in the matter the authority decided
that, the PP is required to submit the Environmental Compensation amount of

Rs. 1,41,37,500/- for violation of EC conditions.

Now, therefore in view of the above, it is hereby directed the Builders is required to deposit
the Environmental Compensation amounting of Rs.1,41,37,500/- (i.e. Rupees One Crore
Forty-One Lakh Thirty-Seven Thousand Five Hundred Only) in the UCO Bank
Account maintained at Secretariat Branch by FE & CC Department (Account No.
06640110075074, IFSC: UCBA0000664) and the copy of the same to be submitted at
SEIAA, Odisha within 15 days of issuance of this letter. In case of failure to do so legal
action may be initiated against you.

This issues with the approval of the Competent Authority.

Yours faithfully,

()
W Ww’{ i
Member Sdcre tary
Copy to
1. The Collector & District Magistrate/ADM. Khordha/Sub-Collector for his
information.

2. The Member Secretary, Odisha State Pollution Control Board, A-118, Nilakantha
Nagar, Unit-VIII, Bhubaneswar-751012 for his information.

3. The Director-cum-Special Secretary to Govt. Forest, Environment & CC., Dept
Govt. of Odisha, Bhubaneswar for his information.

Mcmber S cretary
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STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY, ODISHA
SRF-2/1, Unit-IX, Bhubaneswar-751022, Tel: 0674-3512840, Email:
seiaaodisha@gmail.com
(A statutory body constituted by Ministry of Environment, Forest & Climate Change
under Environment (Protection) Act, 1986)
File No. SETIAA-68/07-2023

Dated l&la_cmb_u plizicy

To
Sri Tapan Kumar Mohanty, MD
M/s. Z-Estates Pvt. Ltd.
M4/34, Acharya Vihar
Bhubaneswar-751013

DIRECTIONS UNDER SECTION-5 OF ENVIRONMENT (PROTECTION) ACT,
1986- SHOW CAUSE NOTICE THEREOF

Ref: Hon’ble NGT order dt. 01.05.2023 in O.A. No.11/2022/EZ, on the matter of Z1-
Residents’ Welfare Association Vrs Z- Estates Private Limited and Ors.

Sir/Madam,

With reference to the above cited subject, I am to inform you that a case has been
filed before the Hon’ble NGT, EZ, Kolkata in O.A. No.11/2022/ on the matter of Z1-
Residents” Welfare Association Vrs Z- Estates Private Limited and Ors. The Hon’ble NGT
vide its order dt. 01.05.2023 have directed to SEIAA, Odisha as follows:

i.  The SEIAA, Odisha, shall inspect the site in question within one month and verify
whether installation of Solar Power Generation System for Phase-I and installation
of Solar Heater which was required to be completed by 31.08.2022 as stated by the
Project Proponent, has been completed and if not, appropriate penalty shall be
imposed against the Project proponent and the same shall be recovered within two
months after giving him an opportunity of being heard.

ii. The SEIAA, Odisha, is further directed to determine Environmental Compensation
against the Project Proponent for failure to install the Solar System for energy
conservation to the extent of 5% of total power as required by the Environmental
Clearance (EC) conditions dated 16.08.2011 and action in this regard shall be taken

within two months after giving the Project Proponent an opportunity of being heard.
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iii.  With regard to completion of Green Belt and Avenue Plantation over at least 20% @
the site area as required by the Environmental Clearance dated 16.08.2011, the
Committee constituted by the Tribunal is directed to re-visit the premises of the
Project Proponent and verify whether at least 20% of the Green Belt has been
achieved by the Project Proponent and if not, appropriate Environmental
Compensation shall be determined against the Project Proponent and the same shall

be recovered within two months after giving him an opportunity of being heard.

Accordingly, the Joint Committee comprising of the above-mentioned official had
visited the site on 13.07.2023 and observed the following and after details assessment the
SEIAA, Odisha has calculated amount of Rs. 1.41,37,500/- for Environmental
Compensation against the Respondent Nos. 01 for non-compliance of EC conditions.

NOW THEREFORE, in view of the above observation and in exercise of the powers
vested with SEIAAA, Odisha under section-5 of the Environment (Protection) Act, 1986,
the Project Proponent/lessee Sri Tapan Kumar Mohanty is directed to reply by letter or to
appear/present in person or through authorized person in SEIAA, Odisha office chamber
within 15 days from the date of receipt of this show cause notice, why the environmental
clearance (EC) amounting of Rs. Rs. 1,41,37,500/- for non-compliance of EC conditions
shall not be collected from him.

In the event of failure to comply with the above directions within the stipulated time frame,
action as deemed appropriate shall be initiated against the Project Proponent in accordance

with the provisions of the law.

Yours faithfully,

4

TR ' T
j’%
Member Secretary
Copy to

1. The Collector & District Magistrate/ADM, Khordha/Sub-Collector for his
information.

2. The Member Secretary, Odisha State Pollution Control Board, A-118, Nilakantha
Nagar, Unit-VIII, Bhubaneswar-751012 for his information.

3. The Director-cum-Special Secretary to Govt. Forest, Environment & CC.. Dept.
Govt. of Odisha, Bhubaneswar for his information.

Y e

Member $ecretary

483
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Inspection report of the Joint Committee visited on 13.07.2023, in the matter on

violation of conditions stipulated in the EC by the Builders Z-Estates Pvt. Ltd on
Construction of Housing colony and shopping mall (Phase-I) at Kalarahanga, Patia,

Bhubaneswar.

As per the direction of the Hon’ble NGT, Eastern Zone, Kolkata order dated

01.05.2023 in O.A. No. 11/2022/EZ- Z1-Residents’ Welfare Association Vrs Z- Estates

Private Limited and Ors, a joint committee has been constituted comprising of the

following members and the committee visited the project site on 13.07.2023:

1. Prof. (Dr.) B.K. Satapathy (Member, SEAC)

2. Dr. Rebati Kanta Mishra. Environmental Scientist, SPCB, Odisha

3. Dr. Chittaranjan Panda (Member, SEAC)

4. Dr. Pradeept Kumar Nayak, Environmental Scientist, SEIAA, Odisha

In addition to the above committee members, the following representatives and villagers

were also present during the site visit: -

1.

S

Sri Ashok Kumar Tripathy, IAS (Rtd.) Member/Representative, Z1-Welfare
Apartment Society

2. Sri Malay Panigrahi, Member/Representative, Z1-Welfare Apartment Society
3.
4

B. N. Panda Member/Representative, Z1-Welfare Apartment Society

. Sri Partha Sarathi Panda, Representative Z- Estates Private Limited

Sri Radhaprasad Das Representative Z- Estates Private Limited

As per direction, the Joint Committee to visit the site and examine the facts and submit

report on the following points:

The SEIAA, Odisha, shall inspect the site in question within one month and verify
whether installation of Solar Power Generation System for Phase-I and installation
of Solar Heater which was required to be completed by 31.08.2022 as stated by the
Project Proponent, has been completed and if not, appropriate penalty shall be
imposed against the Project proponent and the same shall be recovered within two

months after giving him an opportunity of being heard.

484
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ii. The SEIAA, Odisha, is further directed to determine Environmental Compensation
against the Project Proponent for failure to install the Solar System for energy
conservation to the extent of 5% of total power as required by the Environmental
Clearance (EC) conditions dated 16.08.2011 and action in this regard shall be taken
within two months after giving the Project Proponent an opportunity of being heard.

iii.  With regard to completion of Green Belt and Avenue Plantation over at least 20%
of the site area as required by the Environmental Clearance dated 16.08.2011, the
Committee constituted by the Tribunal is directed to re-visit the premises of the
Project Proponent and verify whether at least 20% of the Green Belt has been
achieved by the Project Proponent and if not, appropriate Environmental
Compensation shall be determined against the Project Proponent and the same shall

be recovered within two months after giving him an opportunity of being heard.

Accordingly, the Joint Committee comprising of the above-mentioned official had

visited the site on 13.07.2023 and observed the following after details assessment:

Overall Observation:

1. During site inspection the Committee has observed that the Phase-1 project had
already been completed and people are staying there, and Phase-II project also
completed and people are staying there but the Phase-III project is under
construction. The Phase-1, II & III projects are integrated project in the same
campus with single boundary.

2. There is no use of Solar Power Generation System for Phase-I building only
installation of Solar Heater which were under process (i.e. some equipment’s for
connection of Solar Heaters are installed in the roof top but not completed and not
operational during the time of visit) which was required to be completed by
31.08.2022 as committed by the Project Proponent, and not completed as verified
by the committee during the joint visit.

3. As the Project Proponent has not installed any Solar Power Generation System i.e

Solar streetlight and Solar Heater etc and nothing operational, the Solar System for

2
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energy conservation to the extent of 5% of total power as required by the
Environmental Clearance (EC) conditions dated 16.08.2011 is not complied by the
Project Proponent as observed by the Joint Committee.

. Initially, EC was issued by SEIAA, Odisha vide letter no. 433/SEIAA dt
16.08.2011 where it was mentioned that the plot area is 1,05,962.07 sqm, total
built-up area 2,44,092.73 sqm and condition given in EC letter for plantation that-
green belt & avenue plantation of trees should be at least 20% and shall be done
using native tree species/plants improving greenery. EC obtained for entire project
and nowhere, it is mentioned that EC granted for Phase-I or Phase-II etc.

. The EC amended by SEIAA; Odisha vide letter no. 827/SEIAA dt. 23.02.2016
where the plot area was revised 1,05,962.07 sqm to 1,23,717 sqm (i.e. Phase-I +
Phase-II) and built-up area revised to 2,44,092.73 sqm to 1,85,904.880sqm. (i.e.,
for phase-1 + Phase-II).

. Finally, EC obtained from SEIAA, Odisha vide letter no. 7991/SEIAA dt.
17.03.2020 where it was mentioned that the plot area for Phase-1 & Phase —II is
1,23,717 sqm and total built-up area is 73,968.9 sqm (Phase-I) and 1,11,945.98
sqm (Phase-II), provision for green belt-30,929.22 sqm (i.e. for Phase-I & Phase-
I1). Similarly, total plot area for Phase-IIl is 17,873.23 sqm and Built-up area
2,09,960.21 sqm, green belt area provision is 20,922.87 sqm.

. As per the site visit and Google earth map KML file it reveals that there is no
separate boundary for phase-I, Phase-II and Phase-III. The green-belt of Phase-I is
approximately 9000 sqm. area Phase-II it is approximately 11000 sqm. area and in
together it is 20,000 sqm. (Phase-I & Phase-11). But in EC letter issued vide letter
no. 7991/SEIAA dt. 17.03.2020 was mentioned that the green belt- area shall be
30,929.22 sqm (i.e. for Phase-I & Phase-II) which is not complied by the Project
Proponent. The Green belt and Avenue Plantations are available and shown by the
Project Proponent during joint visit revealed that the tree species are planted only
adjacent to boundary wall of project area and rest of the area with lawns and some

decorated plant. Tree species are very less with comparison to lawns area including

3
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ornamental and decorated plant. During joint visit Z1-Residents’ Welfare
Association members informed that they want to remove some tree species planted
in the lawn area as there is an underground basement parking and green belt i.e.
lawn was developed over the underground basement parking thus, there may be

chances of cracking the basement, so they want to remove the planted tree.

Environmental Compensation

Overall, the committee observed that this is a case of violation of EC conditions and the
project proponent has failed in their commitments to comply EC conditions on 31.08.2023
i.e. Green belt/Plantation and Solar System for energy conservation to the extent of 5% of
total power through solar water heater and Solar Power Generation System for its use etc.

Hence. the environmental compensation has been calculated as below:

Environment Compensation to be levied for various violation by Industrial Units: -

In absence of any formula for calculation of Environment Compensation due to
violation of EC conditions for building and construction project. The committee adopted
the CPCB formula applicable for environmental compensation for the industries is
calculated, following below formula:

EC=PIxN xR xS xLF
EC=80 x 377 x 250 x1.5 x1.25 = Rs. 1,41,37,500/-
Where,

EC is Environmental Compensation in
PI = Pollution Index of industrial sector (taken 80 red category industries)
N =Number of days of violation took place (377 days i.e. 31.08.2022 to 13.07.2023)
R = A factor in Rupees (%) for EC (Taken Rs.250/- as per CPCB recommendation)
S=Factor for scale of operation (Taken 1.5 a= for large category)
LF = Location factor (Taken 1.25)

Pollution Index (PI)

The range of Pollution Index for Red, Orange and Green is 60 to 100, 41 to 59 and 21 to
40, respectively.

The following values of PI have been suggested in the CPCB report: —

4
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Category Red Orange Green
PI 80 50 30

Wastewater generation is 602 KLD and it will be treated in 650 KLD STP Capacity, so it
is considered as Red category project as per CPCB guidelines.

Number of days (N)

N, number of days for which violation took place is the period between the day of
violation observed/due date of direction’s compliance and the day of compliance verified
by Regional Office.

Factor in Rupees (R)

The minimum of 100 and maximum of 500 of factor in Rupees (R) mentioned in report
of CPCB.

Recommendation of the Committee

The Project proponent shall deposit the above-mentioned amounting of Rs. 1.41,37,500/-
to Forest, Environment & CC Dept., Govt. Odisha and that amount to be used for remedial

measure for Plantation and installation of Solar light & Solar Heater of Z-1 Building.

-~
< /’/’_4__

Prof (Dr.) B.K\ Satpathy Dr. Chittaranjan Panda
(Member, SEAC) (Member, SEAC)

f / ’1/;

Yoo R

) !

Dr. Pradeepta Kumar. Nayak, Dr. Rebati m s

Environmental Scientist, SEIAA, Odisha Environmental Scientist, SPCB, Odisha
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Z1 Apartments, Wing E, Kalarangha, Patia,

751024,
Latitude
202 2280.81""'N

Local 01:44:14 PM
GMT 08:14:14 AM

@ GPSs Mdp

s

Bhubaneswar, Odisha
India

Longitude
857 50" 3.69" E

Altitude 21 meters
Thursday, 13.07.2023

Note ; Captured by GPS Map Camera Lite
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Latitude

20° 22" 0.3" N
Local 01:47:00 PM
GMT 08:17:00 AM

Note : Captured by GPS Map Camera Lite

y GPS Map

Z1 Apartments, Wing E, Kalarangha, Patia, Bhubaneswar, Odisha
751024, India

Longitude
85550 "3:612" E

Altitude 21 meters
Thursday, 13.07.2023
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Z1 Apartments, Wing E, Kalarangha, Patia, Bhubaneswar, Odisha

D.G. Sets and Stack height for Phase-| D24, India

Latitude Longitude
20° 22" 0.306" N 85° 50" 3.402" E

Local 01:47:44 PM Altitude 21 meters
GMT 08:17:44 AM Thursday, 13.07.2023

Note : Captured by GPS Map Camera Lite
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Z1 Apartments Wing E, Kalarangha; Patia, Bhubaneswar, Odisha
751024, India

Latitude Longitude

20° 22" 0.342" N 855014 3.3 72 E

Local 01:48:00 PM Altitude 21 meters
GMT 08:18:00 AM Thursday, 13.07.2023

Note : Captured by GPS Map Camera Lite
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ORSP+7FNMN, Patia, Bhubanmneswvwar, Odisha 7

Latitude Longitude

gl

S1024, India

20 21 506.7 78NN B5*S0OYS92. 126" E

Local 1L 243:10 P Altitude -49.8 me
GMNMT O7:1.3:10 A Thursday,

.- .‘ .._ .. i -
Nagesvwar Residency. Patia. Bhubanesww
751024, India

Latitude Longitude

ters
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= ~Map
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ar, Odisha

20 20" S7.290La48" N S5 50" 9.82649<1" E
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GPS Map

| Camera Lite |

9, Nandan Vihar Rd, Nandan Vihar, Patia, Bhubaneswar, Odisha
751024, India

Latitude Longitude
20° 21" 53.298" N 85° 50" 5.274" E

Altitude 21 meters

Local 02:28:17 PM
GMT 08:58:17 AM Thursday, 13.07.2023

Note - Captured by GPS Map Camera Lite

) GPS Map
Flat 231, Northern Heights, Kalarangha, Patia, Bhubaneswar,
Odisha 751024, India '

Longitude

855 045:/18 <E

Altitude 21 meters
Thursday, 13.07.2023

Latitude

20° 21°' 53.862" N

Local 02:29:14 PM
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CONSERVE WATER - SAVE LIFE

Regional Director

No.21-4(287)/SER/ICGWA/2011- |LD

To,

M/s Z Estates Pvt Ltd.
M 4/34, Acharya Vihar,
Bhubaneswar 751013
Orissa

Annexure-7
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Government of India

Central Ground Water Authority
Ministry of Water Resources

CGWA/IND/Proj/2010-978

Dated-

N

Sub: - NOC for ground water withdrawal in respect of M/s Z Estates Pvt Ltd., for their
proposed Residential cum Commercial complex at Village Kalarahanga, Block

Bhubaneswar, District Khurda, Orissa -reg.

Sir,

Kindly refer to your application dated 08.12.2010 on the above-cited subject. Based

on recommendations of Regional Director, CGWB, South Eastern Region, Bhubaneswar
vide their office letter No. 5-22/SER/CGWA/2010 - 1974 dated 21-12-2010 and further
deliberations on the subject, the NOC of Central Ground Water Authority for ground water
withdrawal is hereby accorded to M/s Z Estates Pvt Ltd., for their proposed Residential
cum Commercial complex at Village Kalarahanga, Block Bhubaneswar, District
Khurda, Orissa. The NOC is, however subject to the following conditions:-

1. The firm may abst_raa 1100 m®day (and not exceeding 4,01,500 m’/year) of

ground water through proposed eight (8) borewells only. No new/additional
ground water abstraction structures to be constructed for this purpose without
prior approval of the CGWA. Treated water is also to be utilized.

. The wells to be fitted with water meter by the indusiry at its own cost and

monitoring of ground water abstraction to be undertaken accordingly on
regular basis, at least once in a month. The ground water quality to be
monitored twice in a year during pre-monsoon and post-monsoon periods.

. M/s Z Estates Pvt Ltd., shall in consultation with the Regional Director,

Central Ground Water Board, South Eastern Region, Bhubaneswar
implement ground water recharge measures to the tune of 88,000 m’lyear
as proposed for augmenting the ground water resources of the area. The
completion of the artificial recharge structures may be done within six
months period from the date of issuance of this letter.
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. The photographs of the recharge structures after completion of the
same are to be furnished immediately to the Regional Director, Central
Ground Water Board, South Eastern Region, Bhubaneswar for
verification and under intimation to this office.

5. The firm at its own cost shall install piezometers at suitable locations
and execute ground water regime monitoring programme in and
around the project area on regular basis to keep a close watch on
water level trends for taking suitable measures to keep water level
under controlled conditions, in consultation with the Central Ground
Water Board, South Eastern Region, Bhubaneswar.

. The ground water monitoring data in respect of S. No. 2 & 5 to be
submitted to Central Ground Water Board, South Eastern Region,
Bhubaneswar on regular basis at least once in a year.

7. The firm shall ensure proper recycling and reuse of wastewater after
adequate treatment.

. Action taken report in respect of S. No. 1 to 7 may be submitted to
CGWA within one year period.

. The permission is liable to be cancelled in case of non-compliance of
any of the conditions as mentioned in S. No. 1 to 8.

[«>]

©o o

Yours faithfully

g e "

Regional Director

Copy for information to:

1. The Asst. Town Planner, Bhubaneswar Development Authority,
Bhubaneswar, Orissa. This has reference to your letter No.
17245/BP/BDA., Bhubaneswar dated 8.10.2010.

2. The Regional Director, CGWB, South Eastern Region, Bhubaneswar.

This has reference to youT letter No. 5-22/SER/CGWA/2010 - 1974

. dated 21-12-2010.
3. The TS to Chairman, CGWB, NH-IV, Faridabad.
Ragioé Director
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1)

plan forwarded to the Commissioner, Bhubaneswar
Municipal Corporation/Executive Officer, Khurda Municipa

lity/Executive Officer, Jatni Municipality
/Executive Officer Pipili NACfor information.

PLANNING MEMBER/AUTHORISED OFFICER
Bhubaneswar Development
Authority.

Memo No. /BDA, Bhubaneswar, Dated

Copy forwarded to the Land Officer, G.A.

Department, Bhubaneswar ( in case of lease
plot)/Director of Town Planning ,Orissa, Bhubaneswar/E

nforcement Section, BDA, Bhubaneswar.

3

PLANNING MEMBER/AUTHORISED OFFICER
Bhubaneswar Development Authority
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Annexure RI%
Government of India 205
Ministry of Jal Shakti

Department of Water Resources, RD & GR

& s Wit Central Ground Water Authority

1811 — e :\1121;163321?5}‘91%;0?10%& Mansingh Road

a7 fEwe-110011 E-mail: cgwa@nic.in

& A cgwa@nic.in
No. NGT(EZ)/MA 15/2024(0A 11/2022) - 3% Dated ? 0 AUG 2024
To, -

anl Director/ Scientist ‘D’

-A. Compliance and Monitoring Division
Ministry of Environment, Forest and Climate Change,
Indira Paryavaran Bhavan,

Jor Bagh Road, Aliganj,
New Delhi -110003.

Sub: Misc. Application No. 15 of 2024 in OA No. 11 of 2022 titled “Z1 Residents
Welfare Association Vs. M/s Z Estate Private Limited” for compliance of directions
issued by the Hon’ble NGT (EZ) vide order dated 01.05.2023-reg.

Sir,

Hon'ble Tribunal vide para 48(F) of the order dated 01.05.2023 in OA No. 11 of
2022 in the matter of Z1 Residents Welfare Association Vs. M/s Z Estate Private Limited
& Ors. directed CGWB to determine the penalty for violations with regard to recharge of
borewells and their pits as committed by the Project Proponent and hereafter recover the
same from the Project Proponent within two months after giving
him an opportunity of being heard.

In Pursuance to Hon'ble Tribunal Order dated 01.05.2024, project site was
inspected by Central Ground Water Board, SER, Bhubaneswar and it was found that
recharge structures constructed by the Project Proponent are not maintained properly.

Accordingly, Penalty of Rs. 2,00,000/- was imposed on Project Proponent
vide letter No. CGWA-21/19/2021-CGWA-Part 1-441 dated 03.08.2023 (copy enclosed).

Project Proponent deposited the same in Bharatkosh vide Transaction Ref.No.
1307240008489 dated 13.07.2024 (copy enclosed).

Above facts are also being produced in counter reply of CGWB in MA 15 of 2024
before Hon'ble Tribunal. This is for your kind information please.

This issues with the approval of Competent Authority.

Yours faithfully

ncl: As above - \'P :
Encl: As ab fra%ﬁff}’“d/j@@ow

(Viné& Kumar Dhaundiyal)
Administrator

Copy to: & = F leasse
1. The Regional Director, CGWB, SER, Bhubaneswar. /oy [ WY#"?““
/

(Vinod Kumar Dhaundiyal)
Administrator
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